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@ W oW & W Wt Far Ag
g war &1 grAgfad & e S
agrar wsar Grfgd Afws wa G
FR wgE 751 FEAT § fF oawe wers
A ®@T & 1 AW FET G F FH-
afedi sk sfgmfat & f@d W=
qTaT 747 &1 IgE! q9E A HY OATS
frar 7 ag ara @ awa § A andr €
anfet ag faQarng a1 & ? fagd dwae
qIY T & IART §AT KT EH F Jg0AT
a1 @ g fer &5 @S ase
sagfaa stz anfan arfadi & gl &
girafa agm ¥ fa¥ A @i 4§
®@r g ! safqd gq GU&T S g3} /|
& aggfaa sifadi & svaww ¥ ag a%-
FX FE W FAA FARM A IT R
#AA W FEM, g9 A1 &1 fazard A
gar | gaad st a1 fadas § ag
fage @ & £ a9 4 arar qr dfsT
IR ATALA HL ASFAT AT G § AT
wafma s g fragaaras
qe Y Yt srga €1 @ @ 5w dm
# ofr fafe = gastr a&f @ )

wamfa AERA : ATAAT qIT AIAT
W e fa AT EW | AT T 9MT
f-gTd gEEal &1 #14 feagr )

15.30 hrs.

COMMITTEE ON PRIVATE MEMBERS’
BILLS AND RESOLUTIONS

Soery-Eteur REPORT

SHRI RANDHIR SINGH (Rohtak): I
beg to move :

“That this House do agree with the
Sixty-cighth Report of the Committee on
Private Members' Bills and Resolutions
presented to the House on the 18th Novem-
ber, 1970.”

Law & Order in 282
W. Bengal (Resn.)

MR. CHAIRMAN: The question is:
“That this House do agree with the

Sixty-Eighth Report of the Committee on

Private Members' Bills and Resolytions pre-

sented to the House on 18th November,
1970."

The motion was adopted,

—

15.31 brs.

RESOLUTION RE: LAW AND ORDER
SITUATION IN WEST BENGAL-Gontd.

aamfe wfew @ w=ma § fao
a1 o 99 w1 gug fyag fear mar
ar faad ¥ @992 12 fage =71 qag
RIFE AT T §2 18 Az gw
A & | AT GFAT HIqor A Ay O
ST & g

Sl aee T oaE (W)
gwafy #gRa, AT sIE s AT
qE N A TwrT ST F oAy @i
& o fawr X gy far o wwigd
rawa & ag w1 A4 gasr @
grafeam dma & 1967 Fqwa &
ITd w1969 ® fRx A
BT | I9F A1 TG T TH AG? GIFT
A gty ag Wt fed A @F 0 e
firz wezafy wglea &1 www @i a1
wd g 1 A 9T Ul wET T
2 & 3uTrT, ag A1 ot feafq o gui
g9 qfegda aniFm, TE A FeqAr 4t
3T Feqar 9X A it R war g fager
it =12 faat & smard # & fag ww1T
#F ®a< qgf & A1 W@ F IAF AT @O
91T & gar we fF a2t &1 feafa feadr
TR §7 I FIET TN AT G
agi gt Afweafea faswm & o 3z
¥ g At gear £ A A | WA
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[ s T st ]
ggyam I fRa dm & gL A
qZATT Z1AY T A1 TE § AT wEArEr
A AR @ & I A a9 ISC AH
F7fET ¥ a7 A I51T T E | TW FIFIT
QAT IZ ATAT G |

Tiesx § ag st Fegfasa @ eEe
w4 oF faeara 219 & 4% & gy
TF FA-AUAT AdY gt § A AqreTArst
%% f srastt A wgr swar §: One
should hate sin but not the
sinner., aEI7 ¥ Fr$ Frfgs T ¥
afg g FREr &1 991 F3A1 T8 T H
FAT §Y TFAT § TG TG qTF AAT FH
FTIAA & a8 (59 €T # g7 5, 4
F{ gg A1 UF AT § g IR
fafsrs @7 F 7y o gfe @ drea
2 ¥ aeg o gawl §g aey amwe faq
WE I area ¥ 1957 ¥ qgeft AT
¥ aT g9 sfedd= a3l & gudq
¥ wrgfaer @il afasrc & s
fait % Frgfaer arEf g o1 feg @t
FEAW F =L FA A fam=a awy
ST gaT | g g fF oadigan 7 ag
1§ 9% ar3 A% 31 & IR M D 4G
Rarg

It is inherent in their very philosophy. The
role that has been assigned to the communist
parties all over the world, notonly in this
country is not to deliver the goods to the people
but only to act according to the wishes of their

masters. Whether they are here or there is
immaterial to us.

gx oy srgi-wat S agi gweay
gT I F IAA I FTawar Gar &)
AT guETIr £ IEEAr qg =T wraT
218757 § FA §F aI sgfaed
T H A 9gAr AR WA q1aT IAH
2 rf AT ¥ HAT IAFT AIAT AR

NOVEMBEBER 20, 1970

in W. Bengal (Resm.)’ 284

TAT | IAF IR T 67 ¥ fvy Fw Al
dmH & Feay, 9@t 9T FFglve sorar
AT § A FIF A AW AF T F AQ
37 gIEI ¥ gfenfaa gu sg adran
Fq7 FAFATT IJAF! TRAAT FIE FfoT qIT
AET oY | arEgT ¥ OF 9B F AT WY
FER A ¢, sy ga i &
R A e T e qg w7AT 91
g FL aFAr @ 1 freg fram o1 wa
FW F aW@ IT A A qu AT A
fad 1 ga¥% ggar aru ar “aggaad’
aR Fw gz gl as @fas ad @,
FZ AW WITAN T G mAr T oEw
% geL # I A § 5 ey A
FIEAT aF & A AT F Qe & 0T
AT qagaarfeat w1 afafafaat fearg
T & Ay # feam & owAr s
FT ATAAT A HAT N § TG WA FA
& g & AL, AT A IW F FUA-
FA1 94T FIF  ATT I FT 2T FT AF
Fa3 ¥ @A 71 gfe & 39 awg 1 feafa
Fzdar 41 A & IR AR E fF
IqF HTEA @A T A1 1 HTF G
# afawre a3 ¥ az ofy afes
axr A afid ¢ 0 N gfez 7, @t
TF AI-gRAE 1T § dar fRar s,
FTqrT qfas Yar 7 F@T N IIUL
arfas zqrd et FT IFFT FE@AT
|raT q g a1 9 Afwa qar FaEm
§ aqra gl o aar arg famn
qFZ AT T “FUI”’ &1 FAT A
afnd &7 av & @faa 48 wr, a7
adt @9t & & war 1 faaret ffgew
& GUT F4 &, I15§  Ii9AC FT 447
T & | UF 159 TI9AT T 4 qgT 4%
Fgar 731 fiF :

“After all it should be a super human

power that can control the present day
student community."”
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TAFT Hawad a3 § fF oF MU W
tnifos g7 § mfig dar 3@ i a@
ar gT W@, wF &= § o gud ready
gr o | 9 &5 9T FE g FAdr
g aq fawsr gw dfmaw sSewm w7y
& ag Igwr A8 s @ e fefe-
ST A FEr & 7 AV SAIT F SAET
dar #17 *1 I™IgA 2] F FwT 0F
T aro fear war e’ F1 I Al
@g AU W FEC G AF a2
FWET 1 ITFHT aqram Far fawar ?
7g A9 @9 39 937 o war fF feaar
arar amar, feaar #r gan, fray gadw
gmy A 93 qu & 1 & dar F
ar gaFr aiza ¥ S giaar g 8, 9%
|1 gwEar @y Fifgy ag &iF A1 @
ag gt wfgd, feeg ag ard av g @
ot dar FTF F AW E1ET @ IAH arang
g, 3ai zim F=E 0f | AT F WY
ag qar g=ar & f& @gr 1 ag srgfhe
H9F g H AT d T2i gHear g
FIT F AT qHEAT FT IAAT ar gfez
¥ w94

aiq sir gart fasraw & ag faa
g # afgs g 9% TIX & 1907
Tgd g9 YaY A8 ;F I F AT 3w
o &1 fawrad g 9 a1 FT AFL OF
§3TFF A@T AT | FIAER ¥ ogEAr
et 9t, feg ag 3 A€ aatEr
faast &z aFrAr Fgd € ag g mar
g4 @ & g nar v gwaar w7
freg S @ ¥ Ffer Fzw ¥ 7y
W IEAT ! T AL | @Y FA agh
Wrd 1 1962 § St7 swar fax an,
guraarz # fazarg s@r 41, dwE
F gEarar | AfET AT g & arx
@t A T FwAAT aF 9T Aavar
T aw A S Afqn | ag aar F40
#YX AT 41 ? IE@F I & FRgfTe
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oidt ¥ gz 9z 7% | 97 aF FEYrer O
uF qY, gHigEE 41 | fREFT av%
ag gud ¥ gl &iar °r | qEmAr w1
a1 fElee 1950 & 91 a8 &7 war
ifs a1gy & M1 wzz fawar =ifgg
4t 3% faaw & feafa a8 &1 3+
qAAT & q gu T FF A Feglaen
g%e AGl g9aT § | a3 GHTT agT &l
HeE § T3ar @ 2, qqar & fawg arq
qId g1 |WI g | 3@ FI0 Ay gEIS
wrfag g 3@ gfee & i 1962 F
Z9T AT & o+ wqrfya & feam, faasr
A1EA A% wHYfARTA Fg a@r g, A7
Ia%) gog ¥ a1 ofmw amT F F=W
aEH F w17, 79 fag § s gfaa
faed €, wex aifgan fawar &1 anfeax
ag smar &g ¥ 7 gAIR Ag HAY §9
ard eNFT w0 § 1 ag gfaare agt
Ty & agT & 71 Fasm s wOE
o &, anfgea smar & | 98T g@rd gi|r
g1 E? My & frqiat & famg
a5 71 #rf fafema sEsa gvar, may
AE WA | TEF AW FATE ! AY
fquz am & T garr, weaifear ¥
IFIT gAT, I AL A AW F A3T
FUAFAT G F AL B Tear,
SATT, AT F|EAAAT A IAAT A A
gfsz & Jardt F3% 7 Few @A |
FLFL AT g a4t o W@ goafz
THHT AT AET F A1FT FE ar 9T T
g

ggt uF HavEa @ smar & g
g1 Tar § fF gt o S TAE ek
FFY & IAFrT gL FLAT AfFT 0 FFQ
ate TALT F AT TAFT &Y Sirer e
aFAT 2 7 ared ® FEQ AT a9y
&1 ggi 9T arw I1aT & Wr & | They
are exploiting the situation.
e H oaara § A H AT @ IAFT
FFT § T ogrEew §, T ATAT E
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[= s T Sa]

fagsrez Tardr wErOw T S owfaar
2 SEST arEAr, merd & o aifger &
IEET AT, AT FY wfawr w7 drgar,
Al # g, agt i "@W S,
TAFT TTAT IFT F F 04T 2 1 ZAN
IFTE F1 qATT Fgi F Arar 1 AaEAT H
St 1 & sEST 3F €0 ¥ WA F qAT
I AR TR ¥ v ®RE1gw g
a5l v fF @ qaa § #a ¥ wfew
gar 1 frad A oot F oward F
X, AT FAT IFQ &7 @ JA A
agi 39 a%g A AW A& Fvat F G4
o #ré fa=are I A= AT § a9 @
FiF grav & 1| T i Gret s w7 AF%
Fadr £ | F TR OF  FIET AT
J1GAT § 1 GAITHT AL F FI@ F T979T
1968 ¥ gera arxmer, afwar T
wefsdl #Y gFgr @ | AHT AT
2 fF iy as 3aF faars gHen
gt wrd 1 ogw Ag=m, 1970 FF)
They are facing trial now. Itis
a criminal case. I can under-
stand a civil suit being prolong-
ed. fa=g fom® s ag 9=t § fF gfem
T2 qX I gna e § ga e
gg fear §, Favay, 1968 ¥ MW
agraT 1970 aF g9 TE9 ™ &, afsw
anw aF SA%t garAg faer &1 Even
today they are facing trial. za=r
gawa F41 gEr g 7 Ag @ Fegfae
qr#f &, They are prepared to strike
the Naxalites but they are afraid
of wounding them. ag s gard
FTE WA I T F TR FU
7 Fegfaeel & a9 37 9T 77 e
tg fog gg WY $g A FLAT TR |

st geEeia e : AfaeE ot &
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FX R ¥ SAF A ¥ argwr sAv
g R ?

&t ATy T AAY  2F IAE Ay
Haar g

a1 F ofr wregafy wraT g,
A ueafy graw & safafsfe g3wc
WY wEE gt 9T IaF faaw F F qw
F1 T, iy faade e st qard
T | 39 ENT W IT g X A F
gAY Fwales &1 erest @AY @ §Y
gt &1 &t ASqEr & S Ay ¥ W
#f® & 9ra 9 F a7 779 A w9
& g T wET | TH ArEE F a9
3 9 gt 9t W AT FEF £ feafa
dar %A & ag dar A4 geir 1 37 fao
#wgar 9gar g F aww wIv B@
o T T gt w7 feafa w1 qEA
gfiz & #rf sz 3317 & T7 Mg
AT F I ¥ gt T A1, ¥
FIT AT F BFFT gAY
F IGY wEA F Ffgw w7 oaf
afeadt dr@ F A gET AAL, Y
aaq gt a8 s1fe ¥ agaran f5 @
F& waAfas gearst &1 gas fwar Tav
frg & zma@T & a § ga=ran
& wredig a7 g9 & Aardfea 7 gq@

IqEATE FF UG AAT Fogedr g

F arz ot aXETd SrF A IgEr A
F AMAT T & Fifgy Fw@r g
aredt o1 FY A F AR A A9 FY AT
g g W qodr ey I @ qW A
e T Ad St 1 W F gafa
arr gt 1| But we do want orderly
and peaceful progress. ¥EY g
fF Faw fgar & a7 g 9%, g, syA-
& F qa o 9T ar fear A
g9 q9g ¥ 3T AT Feafq Agr grar F 1



289 Law & Order

#m K F oz w3 &aw weTfF
a1 fafaswer ama o, za% faa
FIW IIIT AT IIRT TF AW |
oF AT AT FIgraTer 421 v fF A
Y g WA FN GEIU FYAFC AV
Wit v qfF q9FC @gr § ag An
FAF frat &1 qarw 75 g a5
A€ qigr =g g | waATae, @1% 97,
w@rEAarn, $Aar & 9 g3 9 fH aF
T ZW AAT WILT @S0 FLA | JAL THF
fordr gTFIT A FEq I A WWT I
|9 QO @IFd & qrq 3T FAW] F7 qudT
A & fao qarc &

= fagfa fm (W) @ @
afa agEa o arg o F wea 9T ¥
oF AHZHT 9T\

garafa wgam : & I9FT gar AW
g, T aF A9 A Fo qFo frArdr
e afFe | AT F1 AT HEEA
TR FL AT E | AT WA FEAT A=A
& o amasr A E

st A af (Terge) - 9w fam
AT FN aXG § dATaT @7 AGT AT
fr ga® fad ot gug fagifeg & gast i
gz Y2 a1 frar sy W] 1 I 9y
3e5q 341 41 ag § A4 wrAar g o Afwa
gug Fgr fear mar a0 & @g smar
argar g & &= faaar ammarstr

wwafa afag ;g9 8% fa¥ ard
qOF TE T ¥ | IFF AT AN I I
@ar fag g 1 2 w2 18 foae @9 4

agqgggéﬁinﬁirl

=t ®o avo faarar (afwar) - st
agaf ¥ fam &1 & @@ Far g
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TET H AIFAT A A gA A7 41, Fg fear
g | ey S 3 o0 Fg fer 30 & awe
FT FFA1 AT § F FIe K1 AwgArse
gafiz #1 98 CF q1gror gz T quw
AT AT ATAR gIAZ GHAT AT FTEHIT
aT Wil TAST FE0 0 THY IW AT AT
A8 FHEAT FR | AT T AT A
wiffgee fagaT qar @ s wreed g
& faardi &1 qgr &, 3y afafafat &
aeaa f&ar § @ @ A6 g1 srwa
fe e @ & qf  Jarer Wi &
TAAATIET HT TE & A o0 Gr 2
3% @A ¥ fFaar gy 2, 3% & a8
qAAT AEAT | AFFT 99 T 97 Ft 99
qIT R FarFg @ A f5F or fgar
g ¥ 97 I FA ag Far Yy gw aW
T A% ag fasdt 7 Fg @& fF ag
FEIAT &% A 9% & g aEr
gH VAT ATGA @ @ 97 ¥ 48 TaA-
#z facga Fm@rfan £ azg @17 wdr 2r
ag gaw fagis &, faam sAsr w @
¥ g AT gasr fagiy Awmarggm a7
faamarar v 9gT Frmw AIgr aga W,
AR AW g T BN gAET ag
fretast & 300 & svax =ifa AT & fag
san fgar o afswa 78 & 1 Ay g
gd & 0% YEegad a3 [, s
S HJIOAT A FEF A A T Ao,
gaF Sfw smoAr o UEr grag ¥ gAa
ag Fea1 i ¥ fgam g € 97 v ward
FEear g | g9 A9l A FEET IAF
qrg gEEar &3 frar g, 9% S
T &1 fa=re s2ar ifgd

AFAATZH 6 qT FT &7 § :gd
g fF wielted g A wa wifa w7 AT
o® fFar @1 37% a9 ag7 F9 a5 91
T 5% 9 ITH SAGT A7gH § AN
qUHY ¥ a0 JATE I § 1 TGS AT
TgHA gfaE F 1 AT ar @ E )
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[#t %o aro faard]

qfrar % T & gfre & a0 UIHEF G
FTANY | gL TE ¥ T AT 2fame o
FIWRE | WA A% gL grar g fs
Fqdar e Fr Al T @ E 7
Taddz # FAT W NE AT W E
qq I H UEr g Gar @ ol ar
IFR FT Fosq AT g g1 v g
zq TH1L F1 afafafag) & ga & &0
faw atg ¥+t A g g+ Feq II@T
TT 1

JE A X Iw s fE oo
A1 JUSEIA A AT I AT AGY
21 ¥Aqmd Fr g G 99 908 8,
I am ¥ §, wE-mE H @, 9797
¥ 3 9T gg g4t glar At 9g gIne
g7 @z IA47 1 IR gaEw far £
FMT AUSML KT AFT 5 [aAe T4
gt ATy TE@ W H g T 419
1 g, arst # qfa, fagr swst
#1 gfa, w@rT g EgT A gfa R
drer o 1 59 @ F e e oAar
gC &, @ ¥W B F07 A1 AQT GUE, TR
F frar ot 2l & &1, fF 1 a1 anw
A1E% A qegH WT &1, 97 gIF1 qiaar
algr ot @ &, A% far s ar @ E
THEHT FTLT F4T &) GhaT &7 §HFT HadAq
Fraear §? w@H AT ag &
g9 Aamat w1 7 A RoFgad guay §
#T uF WA WEegAd 0T wrE E A
AFAAITER § | GF q8 FgA b (g gAIR
Hro do wHe F AWM WF FT AT
s & ag A8 FgaT § a1 & Ay w7
¥ sga g fr oo Sl w o ogEs
g g7 q1 FA Y A TR TR A
Wt ag qAHC I AT H @I 1 W
fam o7 A ¥ 7 WA @ g @ F g
greg ¥ wEr ar 1 & Iawr JgAT A6
STEAT | 7T A1 W A arEA { A g
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a faad oft I § AsmarETaw £ 3w
TAH! FRFT ¥ €17 3% qq ArE WA
X AR IR AX 37 o 2

W& A% M H oqAa A A
T g, AT dF g 4417 A8 I
wfgq v@ % agi ¥ feafr daraar
w1g % T strawt sty & i, Fasfie
A ¥ Az FF | IA Fawar § qg
UF SATREE TRl I FH |

TAAHT ® oF R a@ G
fed | ag o1 qarer as g fmg agr
2 fag 9% ww 2 dmw gm
TTE 1 M E WE % Ag gw wmAy
& | GATN TgAT-wFAL, 9 famAr, &rAr
AT g7 or gAA g | famie ¥ 9%
fafrez #r aamm & 9tz stz o fare
Tt F At wrq } Fr Agaarse ofee-
fadtr fagre # st ot dwry 97 a7 @
21 G5 ST ¥ FFT SO a6 9
ST FEAT KT FT GG T @ 2 AR
198 ¢ fawaw & smAAr =rgar
g & awwrz Fro o ado o, gTATT
F1 o1ty Frarmaar war & ? sy
¥ gz fAsaar & 5 sawar ¥ ars
agw=r fet ea g Mfer £, ardf
1 Afer FGr AT T3 Fmarr o
Farar 4 fAwaar & fsvawaw q
at AEEIy M FT ACE Ak T A9
9FET T4 { AT g AGAI A1 fag-
'a W g9 W@ § IHRT ORST ALY o
FHTE | T QG AT BT ART §
a1 &1 FTFTT F1 wfewey @ & AR IEw
Il aIFT A G OTH A 77 Prer
At JTRST F 9T AH aFAT & ar 97
g1 @war § P IT% TR A sAar §
@ gAfaw @ @, @ q@omr g
T I AW AT ¥ FAAT WA Fiyeray
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% fF gfrg sqar oFgy § F1AAT A
A aFd & | FEard & g g 5 Ow
AAE AR FTY A F G A
g1 mar & ATl ¥ fefasr €1 mar g1
st gfss @1 @t @ac @ f5 3T%
sz fedfaw dar @1 w7 § AT AIE
FYAEIT AR Wd § e § A gaw
qFIT F qIFd T NH T2 g A1
qf) @aT I4% q@ AL E, A AR
qAT A 9T AFAT Y, AT a1q A I
ararTor gfg e agdl & qwH A ag
ar avdt 2 92 @ & R AQed &
gt FW A MG FEAS E
gar s & fAO qu Saw faar st
wrfge @ty g% fag dma ar fgegeara
3 feqt @ wsw w1 faadr wwE
sramgFal § a@ A1 ey | F SET
favg Ad0 g AfFA AT ALAF Fal
a= o & 3 AT Fraarigal &1
z4@ ¥ a7 OO awa A A, I 31F
ag’f%uﬁnm%f*wﬁﬁ
goET F1 Faad aea aET TOiEe, 98
agi am @ g !

& gin fafrezt arga A AT F41
<rgaT g 6 5a aLEre &t FIFT FEATHT
g e |\ T §wA AT ¥ wrE ST
TR T8 g, foas ARk q g A
fr ag 9% w@ardafad & | J9 g
#er Fr wwwaifafed g s zw feafa
1 e & o AW AC HT A
sqfadi Ft F20A1 AT |

sHRI MUTHU GOUNDER (Tiruppat-
tur) : Sir, when we were receiving reports
about disturbances and Naxalite activitics in
West Bengal a year ago, we were not s0 much
frightened. But now aftcr seeing such distur-
i and d © ing for months
together, we are really perturbed and we find
it difficult to see how we can achieve our socia-
list aims. The DMK has all its policies founded
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only on non-violent methods and we have also
succeeded to some extent. We want to achieve
socialism only through democratic means.
But whatis happening in Calcutta and in
West Bengal as a whole is really disheartening
and we want to have a second thought over
our policy to attain socialism.

Our learned friend, Mr. Hiren Mukerjee,
the other day was giving reasons for the trouble
in West Bengal. He is more competent than all
of us because he comes from that area and he
is a learned man, Hesays that the youth are very
much discontented and frustrated on account
of uoemployment and that is the cause of all
these disturbances. But he has not given any
solution or direction to solve it. We in this
country want to attain socialism by solving the
unemployment problem by developing our
industries and agriculture. We are in that pro-
cess. During this transformation stage, there,
ought to be some satisfaction with what we
have been able to do. We cannot give jobs to
everyone whois in need ofit, Taking this
opportunity, some political parties or some
mischievous elements might have started this
trouble there. Itis not there only in West
Bengal. When we read the reports of some
incidents in Kerala in the newspapers of yester-
day and day before yesterday, we were very
much frightened, They are so horrible—a father
killed in the presence of of his wife, sons and
daughters. When we imagioe the scene for a
moment, we think the Governmentis worth-
less. ;

We are not able to give a family man, a man
living in the rural area, a safe Government
and a safe living. We may be here and may
be safe ; we should not wish that, but that day
may come for us also.

16 hrs.
[Surt K. N, TIwARY in the Chair]

In the rural area people read in our language
papers these horrible stories and they say, when
I meet them, in plain words, “We do not want
you, policians, to administer this country for
one day more. Whatever be the political party
you belong to, when you people, learned
people, arc at the helm of affairs and are not
able to give a good life and protection to  the
life of a farmer to live on his farmhouse and to
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[Sbri Muthu Gounder]

open his store in the night when heis called
upon to do so, where is security?” That is the
question that is asked.

Everybody now is very much dissatisfied.
They are very much frustrated and people
have lost the very faithin democracy and
democratic institutions. Many want to give
our parliamentary institutions, from the
panchayat to the Assembly and the Parliament,
a holiday for some years. At times they even
goto the extent of saying, “Administrators,
good people, should rule the country for some
years giving a holiday to you and you, politi-
cians, should learn how to take this country on
a progressive path to a socialistic or a welfare
state ; till then, we do not want you at the head
of government.” That is what more or less
people in the villages desire.

So, what happens in Calcutta or Bengalis
directly affecting even other States where law
and order is maintained well. Unless some
drastic action to bring law and order there is

taken, the same disease will spread as an epide- ~

mic to other States also.

To put down all such thines we can depend
only upon the police. To call in the army is
a thing which we do not like. With the present
law, I think, the police can very well control
the position if they are given good arms and
good directives from above. The intelligence
department which is in charge of the thing is
not quite tactful. At times they are not able to
find out who is the right manor who is the
wrong man. On account of this flaw at times
even good people are shot or are said to be
shot in Calcutta streets. After trimming and
perfecting the intelligence branch of the police
department by giving more powers to the
police, the situation can be brought under
control in Calcutta and West Bengal.

This situation has not only now spread to
Kerala but there is every likelihood of its sprea-
ding to Andhra or even to other States. So,
cvery responsible gentleman, whichever politi-
cal party he belong to-Communist, DMK,
Congress or any other party—should forget for
a moment his political party and political ideo-
logy and should see that West Bengal is restored
to its normal condition and that normal life is
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there. Then only we can have our future
progress ; or else, as we see that industrial pro-
duction has fallen, other things will also
fall,

Oanly one thing has improved now. Till the
past five or six years we were importing food-
grains from other countries. On account of
good hard work by farmers we are able to
produce enough food. We are producing
enough still.

On account of some political trouble at
Durgapur and other steel factories, they are
oot producing up to their capacity. This has
done a very big damage to other parts of the
country. In my part of the country, where
electricity is spreading, for want of poles and
other materials, we are not able to supply it to
tens of thousands of farmers. Steel production
is now at a standstill and it is already affecting
the country. By spreading the leftist policies
of creating disorder and other things, we will
be spreading unemployment and loss of produc-
tion. Now, inthe last few years, we have
done something in the matter of giving more
employment. We have achieved some prog-
ress. Letus seethat all this progressis not
very much adversely affected. Let us see how
we can put down all the disturbances with the
belp of the police and maintain law and
order.

SHRI A. C. GEORGE (Mukundapuram) :
Mr. Chairman, Sir, I bave very carefully gone
through the Resolution moved by my learned
friend Mr. Nath Pai. Though, of course, I
was not given the good fortune to listen to the
speech of Mr. Nath Pai on his Resolution
because I was not here, I was very carefully
listening to the speech of my learned friend
Mr. Jagannath Rao Joshi, I was rather pained
to hear the speech.

Mr. Nath Pai's Resolution is very skilfully
and innocently worded. On the face of it, it
looks all right. But there is an under-tone of
a very strong accusation against the Central
Government. For a moment, my thoughts
went back to Trivandrum in Kerala and I was
thinking about the chagrin and embarrassment
that Mr. Nath Pai would have felt if some
Member in the Kerala Assembly had brought
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in an atrocious incident that happened in
Kerala which went by the name of Naxalites
and which was in comparison to what is
happening in West Bengal. If some Member
in the Kerala Assembly bad stood up and
accused with strong fingers the C.P.I.—P.S.P.
Government that they had not made an
improvement on the situation there, I think,
Mr. Nath Pai would have felt the same pain
that I am feeling now.

SHRI NATH PAI: If you had brought it,
I would have supported it.

SHRI A.C. GEORGE: What I feel is
that the very tone of all the speeches is coloured
by sadistic or callous pleasure. It looks almost
like a younger brother pointing his finger
against the elder brother in whose presence
their sister is molested but the elder brother’s
hands are tied back to a tree. The younger
brother moves his fingers to accuse him but
does not move his fingers to untie the hands of
his elder brother.

When we are talking about Naxalite move-
ment, many of my friends here do not think of
untying the hands and giving the police strong
measures to meet the situation. They feel that
if their bands are untied, they may turn against
them. That is a very grave misunderstanding,
if I may say so.

Now, where is the origin of the Naxalite
movemer.t ? I would humbly submit that the
good name of the people of Naxalbari must be
spared once and for all. The term “Naxalite”
is a misnomer. I am one who believes that a
very sizeable majority of the people of Naxal-
bari are good people. Unfortunately, during
the regime of Shri Jyoti Basu, in 1967, some-
how it happened that a violent movement
spread from Naxalbari. So, it got the name of
«“Naxalites”. But if you trace the origin very
carefully, we must spare the Naxalbari people,
Tostead of calling them “Naxalites”, I may
humbly submit, in all fairness to the people of
Naxalbari, that you call them as “Marxalites”.

Let us sec where it is all bappening. We can
easily trace the parenthood of the movement.
It is happening in West Bengal, in Andbra, in
Kerala and, invariably, in areas where C.P.M.
has comparatively more strength. Of course,
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in Kerala, I must admit that they have only
remnants of the Marxist Party after the recent
elections. But still they are there. Now, the
Marxist Party is the father of this movement.
During that short period or long period—I do
not know exactly how it was—of flirtation and
coursing and honey-moon with Mao, the
Marxist Party has become the father of this
movemenit and Mao is only the mother of this
movement. Now, the father is disowning the
child just like the old story of Vishwamitra. It
all happened during the courting and flirtation.
Now, the Marxist Party says, ‘“We do not have
anything to do with it’. May be the mother
Mao will have to carry on with it. (Interruptions)
I think so. I was hearing you, my dear comrade,
when you were speaking the other day. I was
feeling very much amused because you, like
the old Puranic Siva, gave the boon to Padma-
sura and Padmasura wanted to try it on your
own head, So you ran back to the Vishnu
here saying that this great giant is coming to
kill you. You gave the boon to them to kill
the poor people. You gave the boon to Padmas
sura. Now you speak in terms of the poor lady,
Mrs. Parul Bose. I am really very sorry that
you gave the power. You are the real origin
of the entire thing,

SHRI JYOTIRMOY BASU: You are
surrounded by hardened criminals,
L

MR. CHAIRMAN: This is his maiden
speech. Please don't disturb him.

SHRI A. C. GEORGE: I don't
that courtesy from him.

expect

Now, Sir, at one time I do remember—that
was in November 1968—our great comrade,
Mr. E. M. Sankaran Namboodiripad, when
there was an attack on the Pulpally police
station in Kerala be said, ‘It isa political
thing. It has to be met at political level.’
Clean two years afterwards in November 1970,
here is our great comrade E. M. Sankaran
Namboodiripad saying that it is not a political
problem, it is the problem of antico anti-social
elements, Within two years, the only diffe-
rence was that Comrade great E, M. Sankaran
Namboodiripad at that time was the Chief
Minister, but now, by the verdict of the great
people of Kerala, he is no more there. I don't
think he will ever be there.
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Now, the problem is : what is happening in
other States, What is happening in Bengal ?
‘What is happening in Andhra ? For the benefit
of my great comrades, I may submit that I
have also learnt a bit about revolution. It is
pever a revolution. If it is anything, it is
just a counter revolution to defeat the social
progress and revolution that has happened in
India. It is just a counter revolution. They
wanted to see the revolution that is going on
in India. So this is a counter revolution and
that too.. .

AN HON. MEMBER.: Counter movement.

SHRI A. C. GEORGE: It is a counter
revolution. By whatever name you may call,
it is never a revolution in that good sensc.
What is the fate of the poor people ? I may
remind my friend there on the opposite side
that I have looked into the statistics of most of
the culprits. I may submit it is never directed
against the bourgeois class. You can invariably
see that it is against the proletariat. Their
arms are aimed at the proletariat. Itisa
tyrannical revolution of the upper class against
the poor class people. In my State they do not
direct the arms against the rich class because
the rich class has got the power to bribe the
Naxalites or the Marxalites by whatever name
yon may call them. "They are directed against
the poor proletariat.

Now, what is happening ? T have received
letters yesterday and to-day from my State
saying that mowadays if there is some emer-
gency, some maternity case, if some body taps
at the door of the doctor, the doctor will not
come. Ifa taxidriver is called for some urgent
purpose, the taxi driver will not go because
the people there know that it is not a movement
against the bourgeoisie. It is a movement
against anybody who does not bribe them.
That is where it is. The taxi driver, the doctor,
the people who may have to come to our
rescue at difficult times now they do not come
because nobody is sure when he is going to be
attacked because the basic nature of all these
attacks is against the proletariat, against the
middle class. I may submit, Sir, the satistics of
all that has happened in my State. (Interruptions)
1 am not an authority. Our friend there may
be in a better position to tell us as to who are
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the people killed. But, in our State of Kerala,
invariably the attack was directed against the
proletariat, poor people or the middle class. I
will imagine for a second the Pulpally Police
Station there. The man who was killed there
is a petty employee getting a basic salary of
Rs. B3. Do you call him a bourgesitiz ? A poor
man, a poor constable, who took to this job,
just because he had to feed his poor children
and his wife, was killed, just because he went
as a policernan. It is all just a question of
option of career; we are all people coming
from the same social background. That poor
man getting Rs. 83—a proletariat, according to
me, was killed in the name of the so-called
proletariat revolution, and proletariat paradise.
I have never learnt that a proletarian paradise
will be created by killing proletarians —that is
a new knowledge to me,

Now, Sir, I may submit that instead of
pointing the fingers against the Central Govern-
ment and taking the sadistic pleasure of
always accusing, let us think for a moment as
to how the Central Government is to tackle it,
I do admit that there are certain social pro-
blems behind it. Shri Namboodripad only two
years back stated that it is purely a political
problem. Now he says, it is purely a social
problem. We will have to take a sober view
about this.

Asfar as West Bengal is concerned, I am of
the view that the Central Government,—as long
as the President's rule is there,—must be given
all the powers and here is the House to watch
how this is being done. We are Members of
Parliament sitting here who can always raise
our finger against the Central Government if
this is misused. But such movements will have
to be dealt with, with a strong hand. Other-
wise what I feel is this, father who is now
disowning the child will one day try to thrive
onit. Let there be no ambiguity about it,

I only sysmpathise with Mrs. Parul Bose, I
can imagine the pains that Mr. Ramamurthi
and Mr. Basu had when one of them was
attacked. One can imagine what pains it
would give when a person is attacked the blood
and the flesh and the body is the same for all
of us. Let us not think in political terms. You
are pained when Mrs. Parul Bose is attacked ;
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but you are not pained when some other people
are attacked. That is the one discriminatory
factor against you.

Now, what [ submit is this. This House
must definitely give a mandate to the Central
Government to deal with this problem in West
Bengal with a firm and strong hand and this
we must give with an unambiguous voice. We
have got the power to check if it is misused.
Thank you.

AN. HON. MEMBER : A very good speech.

SHRI INDRAJIT GUPTA (Alipore) : Mr.
Chairman, this Resolution which was moved
by Mr. Nath Pai in the last session—the way it
is worded, I think—is a little out-dated now,
because, subsequent to that Jast discussion on
this Resolution, there have been several other
discussions in various places, and already the
Government of India—as everybody kmows—
has come forward with certain draconian legisla-
tions, which some Members here arc advoca-
ting. It is not necessary for them to advocate
this now, because already they bave brought
forward two Bills which have been discus;ed
in the Consultative Committee only two days
ago and this House—some Members of which
are very eager to give power to Government—is
not going to be given that opportunity. Itis
our demand that Bills should be brought in
this House. Let the House decide it.
( srruption) Automatically they do not have
to be brought here ; they are Presidential Acts,
under the delegation of powers.

1 welcome the suggestion and let them be
brought before this House. Let them be dis-
cussed here. The Members who are not Mem-
bers of the Select Committee may have oppor-
tunity to express their views thereon. ButI
doubt very much from what T saw in the Con-
sultative Committee whether the Government
is agreeable to do that.

Anyway, what I mean to say is this. If the
purpose of Mr. Nath Pai’s Resolution is only
that we should condemn the Naxalites, then,
I don't think there is much need of discussion
here. Thereis no controversy about it. We
are all unanimous on this.

AN HON. MEMBER : We, means whom ?
(fmﬁm}.

KARTIKA 29, 1892 (SAKA)

in W. Bmgal (Rem.) 302

SHRI INDRAJIT GUPTA : Everybody ;
even they are now saying that it is you and the
Naxalites who are killing them. (Interruption).

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND MI-
NISTER OF STATE, DEPARTMENTS _OF
ELECTRONICS AND SCIENTIFIC AND
INDUSTRIAL RESEARCH (SHRI K. C.
PANT) : CPland us and the Police. Don't
give all credit to us. (Interruption).

SHRI INDRAJIT GUPTA : You can take
it as you like. The point is this: If this is the
purpose of the Resolution, to decry, deplore
and condemn what the Naxalites are doing
today, their philosophy, their activities, etc.
there is no controversy here ; there cannot be.

But I find during the last three months or
30, a more fashionable idea being put forward.
I shall describe presently why I call it fashion-
able. That is now becoming the pet theory of
the Government which they are spreading all
around, and that is, that they are going to
tackle the Bengal problem with what they call
a package deal. Package deal means Don't
look at the Preventive Detention Bill, don’t
look at the Suppression of Violent Activities
Bill, because along with it, we are also adminis-
tering doses of measures for ecomomic relief,
that is to say, reducing the land ceiling, or
taking some powers by which some bastis or
some slums can be cleared or introduciog some
octroi tax or something like that. Repeatedly,
we are being told that the Government do not
believe in the strong arm method. But then
they say, “Look, we are giving you a package
deal ; there has to be a strong arm also, and
there is also to be a patient and sympathetic
consideration and dealing of the problems,
economic, social and political which are afflic-
ting the people of West Bengal, and without
tackling which this problem cannot be settled
in the ultimate analysis.’

The main purport of what I want to say
today is that this theory is a monstrous fraud,
It is a big humbug. Whatever their intentions
may be, what we could sec over the last few
months is that though the package deal theory
is being put forward, in actual practice, only
one part is being implemented, and nothing is
done about the other part, because only that
part is implemented which it is casy to imple-
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ment, and that is to invest the police with
some sweeping powers, to give them powers to
shoot, to give them powers to detain people
and do anything they like. Other things will,
of course, go along at a slow and leisurely pace
and take a little longer time perhaps to make
themselves felt.

I have here with me a recent issue of the
Jjourpal known as The States which is edited by
a veteran journalist, Mr. Durga Das. Ido
not think that anybody suspects him to bea
Naxalite or a communist. This is what he has
written. The heading of this article is : “Too
little, too late, may be costly”. I shall just quote
a few sentences from it. He says:

“If only hardened criminals and anti-
social clements were responsible, how does
one explain the apparent apathy of the
people to these acts of violence ? Why don't
they resist or come out clearly to help police
operations against these criminals.”

Then, he goes on to say :

“Law and order problems cannot be
considered in isolation, without relation to
the people’s sentiments. To understand the
people’s inexplicable apathy, if not anti-
pathy, one must take into account the io-
creasing number of deaths in the police
lock-ups, of arrested persons, nor can one
fail to see the marked disbelief with which
police versions of alleged encounters and
deaths of Naxalites are received by the
common folk. Naxalites or no Naxalites,
any improvement of the law and order
situation demands restoration of direct
association of the people with the adminis-
tration. That means the restoration of
popular government in the State.”

This is what he is saying after observing the
situation.

1 would like to read afew more sentences
from his article because they are very interest-
ing. He goes on to say :

“With 40,000 class I listed criminals
in the North Calcutta police district
alone...”

—listed criminals ; that means, they are known
to the police— )
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“. .with 30,000 more women and
children rice smugglers operating in the
four districts around Calcutta, with a mill-
ion night-dwellers on the pavements..™

Here, I may point out that many of these
unfortunate night-dwellers on the pavements
come from Bihar and U, P. It amused me the
other day that when there was a discussion
going on here about the need to introduce
more development schemes for U.P., which
is certainly a backward region—I have every
sympathy with their demand—nobody raised
this point, although here we are told that
every State must rush to Bengal's rescue to
save Bengal, that the eastern districts of U.P.
and the northern districts of Bihar which are
utterly poverty-stricken and where landless-
ness and distress is so acute that lakhs of peo-
ple every year have to go to Calcutta to seck
some sort of miserable pittance are responsible
for these people living on the pavements of
Calcutta. If Government really bother them-
selves to do something for UP and Bibar, then
that would also help to check this flow of un-
employed people who are crowding the streets
of Calcutta and also becominga victim and
a prey to many undesirable things.

“With a million night dwellers on
pavements and with 5} million poor job-
seckers pouring into Calcutta from the
other States of India and above all, with the
rapid increase in able-bodied unemployed
passing or dropping out of schools, colleges
and universities, the Naxalite ideclogy
based on suffering gets a free grazing ground
from where it contaminates other parts of
the country™.

This idea is now accepted by everybody ;
I think nobody here quarrels with it, though
Shri Tiwari, the Chairman now, only a little
while ago while speaking said that afier all,
these problems are there everywhere, in every
other State. MNevertheless, people who live
outside Bengal, who are not Bengalis, who are
trying to understand the problem not only
superficially do come to these conclusions.

‘What I wish to say is that nothing is being
done except talking about this side of the prob-
Jem. Action is being taken only as respects the
police dands and the right to shoot and this



305 Law & Order

side is being totally neglected. Shri Pant may
later on say that they have sanctioned so many
schemes and so many crores. We are reading
in the papers every day also about these. But
what they are doing to create new employment
opportunities, I do not know. But they talk
about improvement of the bustees, taking
certain other measures and soon. As farasl
can see, nothing is happening. Anybody who
lives in Calcutta knows it.

Sofar as employment opportunities are con-
cerned, T want to make a very modest demand.
1 say, you donot bother about creating new
employment opportunities, but at last see
to it that those who are alrcady inemploy-
ment are not chucked out. Cam you do that
much ? Donot bother about creating new

employment opportunities.

Here is your friend, Shri Birla, who owns
half a dozen factories round about Calcutta.
You will ind that in the last two months,
the Keshoram Cotton Mills, the Keshoram
Rayon Mills (one of the most profitable con-
cerns), the Jayshree Textiles, Texmaco
Engineering Works, Bengal Fine Spinning
Mills, all Birla concerns, have been closed
down by him, cither because be would not
agree to some bonus demand of the workers
or he says that the price of cotton has gone
up and so he cannot run his mills. Some
excuse or the other is trotted out. These
mills have been lying absolutely closed and
the workers are unemployed for weeks together.
When we approach the authorities there,
the Labour Commissioner, the Government,
the Governor and so on, they all agree with
us and say that the Birlas have done some
thing which is absolutely unjustified. But no
steps are taken ; nothing is done.

Here is a newspaper, one of the oldest in
Calcutta, the Basumati, with which is very
intimately connected a former Minister of
this Government. Yesterday they closed down
their doors and 500 middle class employees,
journalists, reporters, press workers—very good
material for Naxalites recrui t—are on the
streets. Did you do anything to prevent it?
(fmm]. We know what is going on in
Basumati? (Interruptions). There is a CBI
case. We know it; week-can spell that out,
It is for corruption against the manage-
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ment, the owners of Basumati. They tried to
victimise Shri Vivekanand Mukerjee, one of
the seasoned journalists, who was its editor;
only a little while ago. Now they have closed
down the paper. These 500 people are
thrown out. You are not killing these 500
by bullet, either poilce or Naxalite; you
are killing them by allowing them to be
chucked out streets  without any
opportunity of getting any other jobs. What
about that ?

on the

Therefore, notwithstanding all this talk
about sanctioning so many crores for this
scheme or that scheme, nothing is materialising.
The only thing materialising is more powers
for the police. If you think you are going
to solve this problem this way, nothing is
going to happen.

Asfar as the two Bills, which are going
to be promulgated under the power
delegated to the President, are ned.
I demand that these should be brough
before both Houses. Let the Houses be given
the full opportunity of a discussion. Govern-
ment have gotthe majority. They are sup-
ported mow in this matter at least by many
friends here to my right. The opponents of
the Bill are in a miserable minority. They
should have the courage to bring these Bills
before both Houses. Let more people at least
understand what is in them. My hon. friend
from Kerala, who made his maiden speech
just before me, said that if Government do
something by way of misusing the powers, we
could at least point out finger at them. But
you will be able to do so only after
the man has already been put in jail.
Under the provisions of that Act I can be
put under preventive detention for a period
of ten weeks before it is proved that I have-
been wrongly detained. This is the process,
that you will give me the grounds of a deten-
tion, they will be sent to the Advisory Board,
In reply, the police give their version, then the
Advisory Board will gointo it and then say
that this man has been illegally detained.
A period often weeks will have passed by
then. After that you set me free. I as a
citizen of this country will be deprived of
my freedom for ten weeks and I cannot seek
any redress for it, I get any comp
tion or anything. (Interrupiions).
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SHRIMATI ILA PALCHOUDHURI
(Krishnagar) : Under what law can people
be murdered ?

SHRI INDRAJIT GUPTA: This ** lady
should be very happy because they are killing
as they want them to kill. I think tbat at
least Mr. Pant will agree with me that it
is a painful matter. In today's paper you
have read about five boys killed yesterday in
police firing. It is occurring daily. It is
said that they are anti-socialist Naxalites.
They may or they may not be. There isno-
thing to prevent the police from saying that
so-and-s0 is suspected to be a Naxalite. They
can shoot him, There is nothing to be proved.
These five boys, Ashutosh Bose, 25, Ashok
Bose, 20, Govind Dutt, 21, ., .. (Interruptions).

No Naxalite has ever come within hundred
miles of you. What are you talking about?
You have never seen a Naxalite in your life,
Many of the sons and daughters of my
friends are Naxalites and I know what mad-
ness they are indulging in. We are facing
them everyday there. We are holding meet-
ings. A large part of my Constituency is a hot-

" bed of Naxalites.

The Commissioner of Police of Calcutta,
Shri Ranjit Gupta has said, and it has appea-
red in today’s papers, that P.D.Act or mo
P. D. Act, the police will shoot. He is not
waiting for your P. D, Act. You need not be
so worried, he is not waiting for your help.
He says that he is going to shoot.

What I am bothered aboutis the way in
which the police are being invested with sweep-
ing powers by these two Bills. You are allow-
ing the police to do anything they like without
any hope of checking it. This is the problem
which is facing us and that is why we oppose
these powers which are being given. Plain
clothes police guerillas are now roaming the
streets of Calcutta and so many instances have
been reported. There is briefing of the press by
the police. When they come upon boys  writ-
ing slogans on the walls, immediately they
open fire on them. Under what law I want to
know. After arresting people, to put them in
the police van and on the way to lock up, to
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shoot them in the van—under what law i this
permitted ? T have no time to recount all these
names and places of these incidents, Everybody
knows that it is happening.

Therefore, I am saying : fight the Naxalites,
fight them by all possible means, but T have
not the slightest confidence that by only talking
about economic and political measures and
doing nothing about them, and on the other
hand investing the police with these sweeping
powers, this can be achieved. There is a clause
in the Bill which says that in order to stop
looting, when a policeman apprehends looting,
he can take any action including the causing
of death. These are the words in that Bill.

Now the harvesting season is beginning in
West Bengal. Any Jotedar or Zamindar can
go to the local Thanedar and say that these
people are coming to loot my crop. The Police
will be able to shoot indiscriminately. Is this
fighting Naxalites ?

There is a clause in the Bill which says that
any police officer can enter a premises, which
1 say may be a trade union office, a trade union
of railway employees or of port and dock
employees. It gives him power to say that in
these premises he found certain activities going
on which might affect the maintenance of
public services meaning railways or port and
dock. The offices in which the trade unions
are located, the whole property of the trade
union, can be requisitioned. That is putin
the Bill, Isthis the way to fight Naxalites?
What has it to do with Naxalites? Therefore,
these sweeping powers will be used by the
police to attack anybody and everybody right
and left. Everything will be done in the name
of fighting suspected Naxalites. Therefore, this
is not the way to solve the problem and these
bills must be brought before the Houses and
the Houses must be allowed to debate them.

SHRI KRISHNA KUMAR CHATTER]JI
(Howrah) : I have to oppose the motion of
Shri Nath Pai because it has been drafted in
such a way that all the blame islaid at the
doors of the Central Government for all that we
have seen happeniog in  West Bengal. There
has been such a noise in both the Houses of

** Expunged as ordered by the Speaker, vide col. 343.
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Parliament that people outside would think
that West Bengal was on fire. I cannot persu-
ade myself to accept that. The heart of West
Bengal is sound and I can  assure this House
that West Bengal will not belie the expec-
tation of the country ; it will contribute effec-
tively to the social, political and moral uplift
of the country. Thisis a passing phase and
therefore we need not be pessimistic about
it

Tt is essential that we trace the history of the
development of Naxalite philosophy in West
Bengal. How were the Naxalites born? Who
allowed them to be born ? My friend Jyotir-
moy Basu will shout at me if I say that all this
was done by the U.F. Government whose
presiding deity—only in name the Chief
Minister was Mr. Ajoy Kumar Mukerjee—at
the Writers’ Building was the Deputy Chief
Minister in charge of the home portfolio. It
was he who allowed them, under the protection
of police, to commit viclence. The whole cult
of violence was preached in such a way, openly,
by not only the CPM but by their partners
also. I am sorry to say that I canoot absolve
any of the political parties who took part in the
U. F. Government ; they were all guilty of the
same offence. Murders were committed bru-
tally even in day-light ; arson, loot and. rape—
everything went on. Processions were found to
be going throughout West Bengal with lethal
weapons and fire-arms. This was done under
the protection of the Home Ministry. There-
fore, can you say that law and order situation
in West Bengal has deteriorated now, as Mr.
Nath Pai has said. What steps should be taken
to prevent such a situation? Isit nota fact
that a situation like that has arisen much
before ? I shall read out a few sentences from
the hand-out given to Members of Parliament
in the Parliamentary consultative committee :

“The first three months following the
imposition of President’s Rule witnessed
distinct improvement in the law and order
situation except in the matter of Naxalite
activities, The number ofincidents under
various heads—interparty clashes, political
murders, agrarian lawlessness, lawlessness in
industrial sector, etc.—came down during
this period.”

Does the report say that the Central Govern-
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ment failed to control the situation? It has
been said that in the first three months the
administration was able to create conditions in
which improvement could definitely be seen,
Extra-ordinary powers were needed to deal
with the situation. Unfortunately six months
back when it came up before the consultative
committee all the political parties including
my friend Shri Indrajit Gupta’s party opposed
giving such powers to the administration. I
am not in favour of giving draconial powersto
the police nor am I in favour of giving hlanket
power to the Government. . ( Interruption}] do not
agree that the present laws are draconian because
they have a limited purpose for which they are
going to be enacted. An Ordinancewill have to
be issued. Just now Shri Indrajit Gupta quoted
from the statement in this morning’s Statesman.
He asked why Naxalite youths were killed
by the police. Do you want to say that the
police should be allowed to kill people like
this and to bring about a bad law and order
situation in West Bengal ? Is that your proposie
tion ? What is the administration wanting to
do now ? During the three months, they wanted
that some power should be given to them so
that preventive measures can be taken and
they can thus deal with the situation, There-
fore, two Bills have been proposed. What is
the purpose of those Bills ? To maintain public
security ; that is the purpose of one Bill;
because life and property were in danger, and
public security was essentally called for.
Therefore, one Bill is meant for public security,
The other Bill is to authorise the Government
to detain people who indulge in violeat acti-
vities.

Here, in the hand-out, there is another line,
and to remind those friends—and Mr. Jyotirmoy
Basu who did not serve inthat committee—
let me read out what it says :

“The other disquicting aspect of the
law and order situation in West Bengal has
been the continued occurrence of violent
clashes between members of certain political
parties. Between lst April, 1970 and 31st
October, 1970, 515 such clashes are reported
to have taken place.”

A large number of thesc incidents took place.
172 political murders took place. This is the
position there, Certain political parties have
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recruited to their fold anti-social elements.
goondas, people who have no conscience, who
will murder people to create and kind of terror,
and perpetrate any kind of atrocity on women
and children.

MR. CHAIRMAN : The hon. Member's
time is up.

SHRI KRISHNA KUMAR CHATTER]JI:
Two minutes more, Sir. They have been
given certain dignity of being affiliated to
certain political parties. These political parties
even now are clashing with each other with
fire-arms, ammunition, explosives, etc., which
are illegally possessed. In such a situationm,
is it not fair to give to the administration this
much of authority so that they can take some
preventive measures to create a peaceful atmos-
phere there ?

I know the main problem there is that of
unemployment which is so colossal, and along
with that, there is the refugee problem which
together create such a situation. There are
the slum-dwellers and the pavement-dwellers
who bave also created a painful situation in
such a manner that the breeding-ground is
there for violence. Therefore, it is essential
that we must create conditions of peace so that
tranquillity can be maintained and develop-
ment work could be taken up quickly.

MR. CHAIRMAN : The hon.

time is up.

Member's

SHRI KRISHNA KUMAR CHATTER]I:
One minute, Sir. Shri Indrajit Gupta said
that nothing has been done under the Presi-
dent’s regime. He has ridiculed the land
movement, and has mentioned about the land
grab movement. During this short period,
does he know how much land has been taken
over and distributed under the Governor’s
regime ; which is being accused that it has
done nothing ? The Governor has taken
about 50,000 acres or more of land from those
people, and in fact he has distributed about
60,000 acres of land to the landless. That has
created a spirit of confidence in the minds of
the industrialists. There was economic stagna-
tion and the industries were flying away, and
several factories were closed down. Why ?
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Because of gheraos which were staged fre-
quently, and many crimes were perpetrated
on the officers ; some officers were brutally
murdered even under the present government
and the Home Ministry there. Therefore,
here isthe history of what has been done
during the past few months. What is the
position ? 113 applications for new industrial
licences have been made as against only 63
during the period of the UF regime.

Not only this, 198 small scale industrial
units have been registered around the Calcutta
arca. The object mainly 15 to sce that the
problem of unemployment is tackled well.
I am strprised that even Shri Indrajit Gupta
should speak in such terms as he did. I cannot
support the resolution only because Shri Nath
Pai hasa political motivation about it and
pointed out that this Government has failed
to perform its duty in West Bengal.

I say that progress has been made in the
past three months. As [ said yesterday, the
heart of West Bengal is sound. They will give
you all the service in their sense of intense
nationalism, and would save the country from
this kind of violence and this brutal way of
life. 1 can assure you that.

SHRI JYOTIRMOY BASU (Diamond
Harbour) : Sir, I would like to speak on the
law and order situation in West Bengal. As
Mr. Indrajit Gupta quoted, Mr. Ranjit Gupta,
the Commissioner of Police, has said, P. D.
Act or No P. D. Act, the police will shoot.
No law, only orders to shoot and kill. They
want (o give extensive powers to the police
including shoot-at-sight powers. They are
sceking legal sanction for the West Bengal
Maintenance of Public Order Bill. No execu-
tive enquiry or judicial enquiry into the police
firings. I mentioned it day before yesterday.
Mrs. Gandhi wrote a letter to me saying that
she had no knowledge about it. But the next
day the contradiction came out in the papers
saying that everything was done with the full
knowledge and consent of the Central Govern-
ment. I am sorry Mrs. Gandhi had said
things to me which are not true. I wanta
clarification from the Home Minister as to how
this could happen. When the Central Govern-
ment was fully consulted with regard to
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keeping in abeyance for three months a parti-
cular provision introduced by the Britishers
that every police firing should be enguired
intoe by the executive or the judiciary how
can she say, “Ido not know aboutit” ? Itis
a very serious matter and I want you, Sir, to
help me in getting a clear and categorical
answer.

Not satisfied with all this, they are now
bringing through the backdoor an cnactment-
the West Bengal Maintenance of Public Order
Bill and the West Bengal Prevention of Violent
Activities Bill. You will recollect, Sir, that
at theend of 1969, the nation had idea of
imposing a P. D. Act. This Government could
not take the risk of bringing it before the House,
How undemocratic it is that when the Parlia-
ment is in session taking advantage of the
delegation of power of the House on the
President, they want to bring this black Act
to curtail the human rights through the back-
door ! The whole object is to curb the political
opponents of the Congress and geta longer
time to stick to power, Sir, I demand of the
Government to bring the Bill before the House.
Let the House consider whether it is fit for
enactment.

On 18th November, I described how with
the connivance of the police with the criminals
and big business, thousands of kilos of high
explosive materials have been brought from
Maharashtra and other places, the police
being silent watchcrs. On an analysis made,
it was found that out of 391 cases, 349 cases
had no political background whatsoever. They
are professional criminals who have been
recruited into this job. I have said how close
the police is to the criminals and how clever
they are when they are facing local resistance,
in doing their misdeeds.

Today I will place before the House the
details of police atrocities that took place in
this period. I am quoting from Jugantar of
11th November. The hecadline is “Who is
going to pay for this mistake ?** It says :

“QOne Anil Karmarkar, an employee of
the Government of West Bengal, Irrigation
Department, was arrested on wrong identi-
fication. Afier he was arrested, a Deputy
Secretary of the Finance Department of the
Government of West Bengal gave a certifi-
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cate to the police saying, ‘I know this boy
fully well ; he is not involved in any politics
and he is not a criminal.’ In spite of that,
that boy was beaten to death within the
police station in the Bali police station lock-
up.”

I want the Home Minister to give a clear and
categorical reply.

I quote from the Fugantar again of the 3rd
September. It says that Shri Aboni Chakra-
varti, aged 34, again another respectable
employee, who had nothiag to do with politics,
was arrested and given such a beating in the
lock-up that as soon as he was released he
died. This is about Naktola in Jadavpur
police station. The happening took place in
Jadavpur.

MR. CHAIRMAN : Very little time is
there at your disposal to go into the details.
Please read the Resolution and in that spirit,
without giving these details, speak on it.

SHRI JYOTIRMOY BASU : Very impor-
tant people are living in perpetual terror.

In Lilua, railway officers sitting and talking
in a verandah, were dragged in a police bus,
given a beating within the police bus, bayone-
ted in the police bus, brought to Howrah police
station and kept there in the lock-up for two
days and after two days were asked to go.
There were no charges. They were both
gazetted officers, onc of the railways and the
other of the Calcutta ramways.

Then, hereis a case of a police sergeant
being prosecuted, Sergeant Bikas Sur, on
charges of assaulting and beating one Dr.
Chaudhuri mercilessly in the police station.
I will not give the details. I would like to
know what is happening in this case.

Then in Naktola the CRP got into the house
of a retired  district judge and some gazetted
officers were given kicks and boots, were insul-
ted, twisted by the cars and thrown out of
their house. We would like to know what is
bappening to that.

Then, in the Ananda Bazar Pairita of 16th
November, 1970, it say,that a policeman has
killed another policeman. The name of the
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'man is Samir Chakravarty and the other man
is Ranjit Chakravarty. We would like to know
the details about this,

In the Jugantar of 2Znd September—it is &
Congress paper—it has been clearly stated
that in Krishnagar, they entered and ransacked
houses, gave a beating to men, even insulted
women and old men, and spared nobody.
That is what is happening in West Bengal
today.

On the 20th September a young man in
Krishnagar was murdered in the police
lock-up. The father filed a suit but nothing
is going to happzn.

16.53 hrs.
[MR. Speaxer in the Chair]

I have alrecady mentioned Samir Bhatta-
charya's case who was beaten to death in
Shyampukur police station in the presence of
sub-inspector Bala. The murder was actually
committed by two head constables. . . . (fnterrup-
tion). We want a clear and categorical answer
from the Government as to what they have
done about this.

Just over a week, when this special power
was given, they have shot dead 25 persons in
Calcutta alope.

About the talk of my party, there were
numerous cases, One Chinmoy Hajra, a mem-
ber of my party, was beaten mercilessly, hot
iron was pressed on the feet and—there are
ladies here and 1 should not say that—rulers
were pushed into his body. He was groaning
with severe pain and when we went to see him
the poor fellow could not even get up.

On the 16th September one young boy,
Buro Haldar, was beaten and taken away. He
was not produced in court and has not been
heard of since. It is apprehended that the boy
has been killed and his body has been disposed
of secretly.

On 23rd September, 1970, Nani Saha of
Democratic Youth Federation was shot dead
at point blaok range when he was alighting
from a bus within Dum Dum. The shot was
fired with a view to kill him.
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On 25th September, in early morning, at
Bhawani Dutta lane, in the University arca,
the police shot dead two University students,
namely, Sanku Dutta and Krishna Sanyal when
they were sticking posters. Shri Anup Bose,
an Eogineering student, was brought to the
place and also shot dead in cold blood at point
blank range with the intent to commit murder,

One Krishnopada Biswas, a University
student, was going to the University Library
with his hands up but the Police, thirsty for
blood, fired at him at point-blank range and
killed him on the spot.

I can give the House hundreds and hundreds
of cases where the police has been let loose and
they have run amuck shooting people at sight
without any reason. ., . . (Inferruptions).

SHRI N. K. P. SALVE (Betul): Is it a
case that police is worse than Naxalites ?

SHRI JYOTIRMOY BASU : I will give
another list of murders. On 29.10.70, Swapan
Parbat of Shyampukur in Calcutta was
murdered, Sambhu Patra of Beliaghata in
Calcutta was murdered, Kanu Sarkar of
Gobindapur in 24-Parganas was murdered,
Sanjay Chowdhury of Chitpur in Calcutta was
murdered and Sunil De of Belgachia in Calcutta
was murdered.

On 30.10.70, Sukumar Bhattacharyya of
Muchiapara in Calcutta was killed and Sunir-
mal Patitundi of Baranagar in Calcutia was
also killed.

After the fall of the United Front Govern-
ment, the Jotdars brought in the C.R.P. and
Police and three police camps have been set
up in Dhapa area of 24-Parganas and the
goondas of the jotdars with the help of the
police are creating terror and looting, beating
and raping. A girl of 12 wasraped in broad
day light by 11 goondas within 15 yards of the
C.R.P. camp.

Then, the attack on the Mayor of Calcutta
is very well known. According to the Ruling
Party, he is a bitter pill for them to swallow,
According to them, he has been standing in
the way and, therefore, be must be demoralised
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and terrorised, Right near the C.R.P. camp in
Tollygunj, a serious attempt was made to mur-
der him,

What about the attempt that was made on
Mr. Jyoti Basu at Patna station ? We want to
know whether any body has been really arrested
and punished. . . . (Interruptions).

Then, in Durgapur, Mr. AjitMukerjee, Vice-
President of the CITU-led Hindustan Steel
Employees Union in a telegram to the Prime
Minister has complained that the “CRP fired
nine rounds of tear-gas on August 19" and
also fired on women. He alsoreferred'that
“CRP was severely beating up children, women
and old people, and trespassing into residential
quarters indiscriminately.” .. (Interruption).

SHRI N. K.P. SALVE: On a point of
order, Sir. The Resolution, inter alia says :

“ ,..and expresses grave concern at
the wide-spread unchecked violent activities
throughout the State thus endangering life,
property, sccurity and democracy in the
country."”

SHRI JYOTIRMOY BASU : That is what
am mentioning.

-

SHRI N. K.P. SALVE: Unless it is a
case that police is responsible for endangering
the life of the people, all that he has said is
irrelevant and he is continuing with it, There-
fore, all that should be expunged.

MR. SPEAKER: There is no point of
order,

SHRI JYOTIRMOY BASU: Unfortuna-
tely, what I have beca telling could never be
pleasant to the people who arein power and
who are sitting on tht Government Benches,
What I am saying is that this is not going to
work for long. You come and face the people,
Let us see what the people decide about you
and decide about us. Come to the mid-term
poll. Ifyouwanta sclution to the law and
order problem in West Bengal, come to mid-
term poll, face the people, don’t take shelter in
bullets and lathis from the people. This is my
caution to you.
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17.00 hrs.

=t favfa faw (AWigd) @ a=w
wgRa, 47 AT Ag 9T F w0 ¥ QF
gt 4 fFar @ 1 T /T gafaa
g9, a1 98 TWH ATET AT aF A
1§ swrd @, A1 GEE AR A AT
g Y& a9 fwar ary

T TIF ¥ T A1T Ft w0 Frar
sTegr g fs ama & swmf & aar=
gz & fragamfs wofas s 3 2
argmF qg #f aigd afsm 3 gk
Fma # smf anfas aftfeafy & o
& a ar sar fF o FaT 77 3 F40
g, ot zxAfas g a7 ;fed, st
FIHRIT T | IS AATAT T3T AT FILEA
TE M §, TR ITH AT FI
WO FX | A AWSAT FT GAEAT FY
g s wifeg S Ay gar g
fr ame # &Y 7w 93 fag anadt §¥1¢
g) FER T @ FHEAT FT ZH FCAT
=rfge 1

AT TW A=A F N ot argd
fd F1 g9 &, a1 T W@ gEAr FY
fret gaX 0% ¥ g7 FX) fegmm &
At 39 3 & wiE mafiw atmfas
g1 aae ¥ Aywar foet fadat affa &
suifag gIF 3 H wawd amfba
qzr #7 €, &t f&r w9 A # Tfge
% ag ovzg O FaFAr § A6 43, 720
9T UF UF-IHTIHT § a9 #T A I
T T ATH FIE EiF | A &
qgdr guA 1920-1930 #Tr 1942 %
yadz dwd ) gaw T fr e fodaq
¥ gAY AgY <41 g% ) fuogwA ¥ gaHe
79 fadl & fag aw= @Y wan, Afrq 3ad
Tz fve 99% arFa a1 1% |

g A& g fF ST Atwaat § #
AT g ; ¥ w-fe| § o 5 A
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[=fr fargfar fas ]

gatiz FHar g, s I9 wT ol
9% 93T FT AT E 1 ATAT A 1942 v
YAz @1 | qg qTAT ¥ AU AT ¥
foad s=mar war gade a1, afFq ag #
saf fefadss @t a1 ox e fafew
TEdz ¥ faw gEwl zaEr giesa gt
T

qg WWAT FIT FIF FT 8T & 1 73
A fagit §#—fadest sad fagre
are afaolt fagre & g foy d§—dw
ot & 1 S Y fRaagE v frar s
2| T weF gy AwaEt 1 gw fefgas
#g a1 Tg #1, AfFT qrfae J gare
gy arzd § | gafag 9AF ga &
far wdadt s Fifge ) gfag ar
fafaedr & gro 59 gA=ar #7 gd 7@l
frar s aFar g 1 gfaa A% fafaedr &
g el & fag sraqi@r @1 awdr g,
gaar & =¥ adi 1 awwrew i o
¥ HATHE FH AITHAT & AR AGATAT
sifge 1 arfacy gw & a=F, wid
#YT aeq & | g® oo qarAr wifge fe ¥
1 o fgarons sedarigar £3 @ & ¥4
au #rt frets gar @ &1 9T Ay
N THAA-GAN F1 g7 Prar A
Tifgw 1

gx €1 A ag 99 FFar & 5 e
Hamfra g, T8 ag frdrawg & 2N
dr T o a9 F79 A7 47 oIS
fir feelt & FealY &1 @rw & ax gad
frgsr 9 &1 g4 @E F@ HEAT
arfge | s1eT 9y TEErT FIar 3
#x fme @ar 2ar &1 gafao aesra Sy
oz 39 awear #1 fagw woar anfgm
oy WA T FIT GRFL 90T T qAX
FAFar § 7§ | 4% € AT F, AT
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# F7 9FaA R g9 g3z § g
wiftde  amafeat & Fr  #7
IIR A f& ;@ oaa 3 awme
AW F qr9 4 wiwgr @ fF fader
afer 8% N8 & a3z W wEEe
afcfeafs @1t 81 33 wase qfcfeafy
FTHAAT A F 9% aeFre a7 529
vor1 fgw 1 o 7z o g @q @
R T 9FER I A Iwk grq wd
#, @WH FE wAUT Ag g afea
TIFTHT 7@ P 79 ens w27 Izrar
Tifgq aT ARAF FEw T FH
TS g9 FeaT qUfgw ) ;w20 a6t
& @rdAa & T3 fygen ¥ Az
W IT TAATA ¥ A= wEAa 3
AT I9F AT AN wEAT & 39 WEI A
FHATY A A FEAE FA L
A I gArD ATHIT G AT A1 FOA
fardreft =1t #1 A1 aeawTT dY, FRE W
ITF 7 F EF A47 fwar, gafAy arw
€W I @ Fr & F gae faa w5
F1q w1 F1fge 7T 7957 g9 Fawraar
g 1 g7 19 9T AT FNC, 7T FW
AT TG IHY FGAT ZT FIT AT
g & 1 (swawma) carEr 43 gg
€)1 3rar 3 % 45 w wa alx
fergeam &1 demru @ mar gz
-4 ¥ 91 qraq §, ag won frarag
F1 KA FT WE | AE WL FT Z47
i Fa1 @ g1 F1Er, FE THARAT Far
FarAY fF ¥ T8 39 &1 FGAM g grww
au gg fraga g P faaar owraifas
gArT ®t A®@ g1 ag ama & frar
q N FAA FT T @I WAL
T fagere Fma, fagre, s
qrET HYZ IAL AW, & IAT 3T H
a7 W15F W17 7, gHiAY F@r @ify 2z
LECEE
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*SHRI J. H, PATEL: Mr. Speaker, Sir,
the SSP Party fully supports the Resolution on
the Law and Order situation in West Bengal
moved by Shri Nath Pai. The situation, at
present, is so grave that unless immediate and
effective measures are taken to curb the law-
lessness, it would spread everywhere thus
endangering the security of the country.

‘These measures can be classified into two,
short-term and long term. Measures like
Preventive Detention and other enactments
aimed at economic and social development fall
within the ambit of the former. In the second
category, the Government will have to formulate
suitable concrete measures which would ensure
lasting stability. When advanced countries
like U. K. and U. S. A. endeavour to put into
practice the high ideals of Gandhiji, it should
not be difficult for us to follow those principles
provided we are earnest about them.

Tt is strange that in the land of Gandhji, on
one side we follow the principle of non-viclence
and on the other we resort to violence which
goes unchecked. During the last twenty-three
years, Government had resarted to firings on
the people on 4,000 occasions as aresult of
which as many as 15,000 to 20,000 people died.
‘While talking of wide-spread wviolent Naxalite
activities which have spread from West Bengal
to Andhra, Kerala and other States, one
realises very little that the Government also had
indulged in indiscriminate firings on a number
of occasions ynder some pretext or other which
had resulted in deaths by thousands. This
high-handed action of the Government is quite
illegal and improper. Itis onmly to counteract
this that Naxalites have raised their ugly heads
everywhere. In this connection, it is worth
recalling the words of Dr. Lohia who said that
people resort to violence when they do not get

proper justice.

What we see in West Bengal is only a symp-
tom of a deep malady. This would spread as
an epidemic in about four or five years in all
parts of the country, unless timely and effective
measures are taken.

The solution to this deep discontentment
and turmoil lies in the land reform m t
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Unfortunately the Government have given a
distorted version to this movement by calling
it a “Land Grab Movement.” When people
agitate and resort to Satyagraha in a peaceful
manner, they are arrested, beaten up and
imprisoned.

The conditions in West Bengal are very bad
which call for radical reforms in the economic
and social spheres. In the first instance Presi-
dent’s Rule should immediately be withdrawn
and there should be popular Government. To

say that things have considerably improved
after the President’s Rule is utterly false.

It is essential to go deep into the Naxalite
, how it origi i and why it raised
its ugly head in the country. By way of illustra-
tion I might say in this connection thatin the
case of Malaria, the doctor gives prescription
to cure the disease. But this is only a tempo-
rary measure. For a permanent cure, it is
essential to eradicate the very germs by means
of effective insecticides. Likewise the Naxalite
activities in the country are the consequences
of Congress misrule during the last 23 years,
This can be prevented once for allonly by
improving the economic conditions of the
people.

Sir, you might be aware that the Prime
Minister, in one of her recent speeches on the
Fourth Plan mentioned that the various
schemes and projects outlined in the Plan
would ultimately improve the economic condi-
tions of the common man and would remove
the cconomic imbalance and social disparity.
She became conscious of the common man
after 23 years. In other words, wisdom dawned
in only recently to imorove the lot of the com-
mon man. All these years her party was
patronising Tatas, Birlas, Singhanias and others.
In doing so, it reaped immiense benefits.

Violence as such is not confined to India
alone, *Secondly, the outbreak of viclence need
not necessarily be motivated by the despairing
economic conditions. Advanced countries like
U.S.A.and Europe arealso in the grip of
violence by students and other elements.
Reasons for this vary from country to country.
In order to counteract this non-violence is the
only sol

*The original speech was delivered in Kannada.
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In our country, the existing economicinequ-
ality and the social disparity can be redecmed
not by resorting to violence but by non-violent
means, For this purpose, we have to educate
the people to launch a country-wide agitation
pressing for land reforms. Like Mazumdar,
there are many land-lords in the States who
have resorted to violent activities. Many land-
less people and petty holders of land are at
the mercy of big land-lords whose scant respect
and utter disregard for the poor are well-known,
and I need not narrate. We should therefore
orgapisc the land reform movement in a proper
way so that the transformation takes place in
the society in a peaceful manper.

In West Bengal after President’s Rule, there
has been no improvement in the economic
conditions. On the contrary things have
worsened. The manner in which the Calcutta
Corporation functions is a glaring example of
msmanagement and misappropriation  of
public fund. The amount that has been  sanc-
tioned for running the corporation is not
utilised for genuine purposes, Itis diverted to
wasteful and infructuous expenditure, which
has encouraged the firings that have taken
place in West Bengal.

In conclusion. I would like to repeat that
1 oppose the President’s Rule in West Bengal,

oppose the Preventive Detention measures
which the Government propose to introduce in
Parliament and support Shri Nath Pai’s Reso-
lution. I urge upon the Government to with-
draw President’s Rule in West Bengal imme-
diately and set up popular Government.

*SHRI K. SURYANARAYANA (Elura):
Mr. Speaker, Sir, this question of lawlessness
in West Benga! has been  discussed here  more
than once. But the situation has not shown
any signs of improvement.  This may be due
to the ineffectiveness of the measures that were

taken by either the Central Government or by *

the State Gover The conditi have
deteriorated to such an extent that peoples
confidence in the measures has been shaken and
they are much agitated. When we think of the
role of the great freedom fighters from Bengal
and compare their role now to the situation
prevailing there, I am doubtful whether the
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steps taken by the Government so far to bring
peace to the people have been effective. 1
have some taste of the situation. Recently for
getting release of steel for a cooperative sugar
factory in my State, I had occasion to visit
Calcutta. I had met all the concerned officials
but even the senior officers have expressed
their inability for expediting the release of steel
because the Governmental machinery has come
toa dstill. The subordi do not obey
the seniors and seniors are helpless. There is
3o much indiscipline in that way. Ifwe have
to catch a plane we have to leave our houses at
least 6 hours before the scheduled departure of
the aeroplane. Similarly for taking a train one
has to leave his place at least 10 hoursin
advance.

I am reminded of a parable in this connec-
tion. There was an old woman who did not
admonish her son when he stole vegetables etc.
from other People’s houses but on the other
hand she was happy at his ability to do such
things. Subsequently, he started stealing from
his own house. Then the woman started feeling
the pinch of such thefts. Inthe same way
Communists were encouraged and when they
had a foot-hold they exploited poverty, help-
lessniess of the people to suit their own conveni-
ence. Their activities were not counteracted
in the beginning itsclf. Now the conditions
have deteriorated to such an extent that, like
the mother in the parable I have just now
narrated, we are fecling frustrated any angry
with the Naxalites. They never expected the
Naxalites to turn against their own creators.
But who are Naxalites? During the short
period the United Front Government was in
power they had encouraged all kinds of anti—
social clements and these very same people
have been given political recognition. That is
the feeling people have about these Naxalites.
But nobody seems to grapple with the reality
and formulate worthwhile solutions for these
problems,

There is no dedication to service in the minds
of the officers, As soon as some press reports
appear about the posssible retirement or shifi-
ing of Governors people come to Delhi to
canvass support for their candidature onthe

" The Original speech was delivered in Telagu.
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basis of their seniority etc. After having crea-
ted such a situation in the State now itis
difficult to find a solution to the problem.

There is a persistent demand for the recall of -

the Governor because some parties doubt his
bonafides. When the Police actin defence of
law and order they are blamed. On the motion
of Shri Ramamurti last week I had no chance
to speak but his argument was that because the
police were not there the attack took place on
the person. This is because they want to bring
in politics into every situation and create condi-
tions of utter chaos and lawlessness only to dis-
credit the Government.

No solution to these problems can ever be
found without the coop of the people in
the State. The basic need of the hour isto
infuse fid in the people. When the
Government has been reduced toa state of
utter helplessness and where the police, who
are deployed to maintain law and order, are
themselves murdered day in and day out with
impunity, how can any confidence be created
in the minds of the people? Many of us have
plunged into the freedom struggle having been
inspired by the heroic deeds ofthe people of
Bengal and Punjab under the dynamic leader-
ship of Mahatma Gandhi. When we visited
Andaman and Nicobar Islands recently we
saw the Central Jail there. The legend enshri-
ned there presented to us a magnificient
panorama of the part played by the nationalist
leaders of Bengal and Punjab. Itisan irony
of fate that such a State is now in the throes
of turmoil, chaos and lawlessness. It is not
only because of the poverty of the people but
there is politics behind this situation. Ta my
State also there is some Communist propaganda,
they have got slogans like distribution of land
to the landless, economic improvement of the
down trodden etc. But we sitting here do not
even sacrifice a day’s daily allowance ora
month’s salary to help the poor people. Sir,
as the proverb goes, charity begins at home.
We have to sacrifice first before we ask others to
do similarly. People are sufficiently educated
now andwe will be deluding ourselves if we
think that we can get their votes for us by flou-
rishing slogons before them. Instead of such
personal sacrifice by way of example if you
pass some Act for taking away their land or
property it is not proper. The world today is
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in such a sorry state of affairs because wedo
not heed the words of Gandhiji. Certain
political parties are solely interested in frustrat-
ing the impl ation of progressive policies
of the Gov Let the Com ists get
clected to Parliament. We have no objection,
but if we behave in a narrow-minded bigoted
way for our own interests this will not be of
any benefit to the people.

You may remove the Governor or reshuffle
the administrative machinery there. As a last
resort you may bring in even the army for
establishing law and order in the State, but
whatever you do my submission is, that first
and foremost you should create confidence in
the public about the security of their life and
property. For this purpose whatever stringent
measures you adopt will be welcomed.

SHRI SARDAR AMJAD ALI (Basirhat) :
I'do not feel much honoured in taking part
in a debate in ‘which affairs of my State
have come infor Scatting condemnation in
this august House.

SHRINATH PAIL:
bad clements.

Not the State, some

SHRI SADAR AMJAD ALI: I was atten-
tively listening to the reports of instances
which were being mentioned by my friend
Mr. Jyotirmoy Basu. I would not have taken
part but I was inspired when I found Shri
Bibhuti Mishra’s amendment which speaks of
growing lawlessness in the State of West Bengal
resulting from unemployment, disparity, etc,
This inspired me to say something. When I
made up my mind to say something, I re-
membered a wise saying of Shakespeare in
Macbeth, onc of the most illuminating lines :
“Infectious minds to their deaf pillows will
discharge their secrets”. Here is a moment
when at least one Member of the Congress
(R) says that the growing lawlessness is
resulting from uncmployment, disparitics in
life and other social evils. It isa fact that
the growing lawlessness in  West Bengal is
causing concern all over the country. Mr.
Jyotirmoy Basu keeping a good almanac
of the police atrocities now committed over
the citizens of the State. I do not keep such
an account. He depicted only one side of
the picture. I only want to remind him of
the ghastly deed they committed at Burdwan,
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[Shri Sardar Amjad Ali]

I do not know if that fretful day will ever
be forgotten by the people of our country
when at the sight of a mother three of her

darlings were butchered in cold blood by
people belonging to the party to which he

belongs. I do not know: when Mr. Jyotirmoy
Basu shed many tears over the atrocities com-
mitted on some individual citizens by the
police will also shed some tears over the
atrocities they committed at Burdwan.

Sir, the Communist Party (Marxist), in
the Burdwan district, in a village called Ethora
did another gruesome thing, when a wvery
old teacher was dragged in on to the scene
and after that, ruthlessly butchered. I do
not know whether the coffin of Marx at
that time got a shivered on this atrocity
committed by his loyal disciples in the name
of common good and thus causing alarm to
the common people.

In Malda, just inside the court, a police
official was Stabbed. Every day we are
witnessing several atrocities committed upon
the police people. We in the same breath do
condernn the atrocities committed by the
police upon the free citizens of our country
as we condomn the atrocities committed by
any single individual on any other citizen
of the country. After all, violence is viclence,
and we do not make any discrimination
between violence committed by an officer and
violence committed by any private indi-
vidual.

What is the state of affairs now prevailing
in West Bengal? We find on the one side,
growing unemployment. That is gnawing into

the hearts of the youngsters of that
part of the country, Despite my feel
ings for the youngesters of that part of

the country we must deplore the activities
of devastation committed by the young genera-
tion to whom I also belong. But, at the
same time, it must be considered and it must
be judged asto why this sortof devastating
activities are being infused upon them. The
growing unemployment  problem, the
agrarian problem, the problem of just develop-
ment of that part of the country, arein such
a high pitch that the young people on that
side of the country donot find any future
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before them, Naturally, in their youthful
exuberance, they go on doing such things
which are not congenial for democracy and
the democratic norm that is now prevailing
in our country. Be it known to all that we
do Dot want to give our assent or consent
or tolerance to that sort of activitjes.

We say—and practically we are doing it—in
that part of the country as we feel the
necessity for popular conscience to be mobilised
against all thosc sorts of wvandalism and
hooliganism. We are very often spoken to
hear by my communist friends as well that
not only stringent legislation would solve the
problem but something more has got to be
done. What is that something? The pre-
that something is that there
should be a political solution. What is that
political solution? The scope political solution
as they say came on that day when my
leader, the ex-Chief Minister, Ajoy Mukher-
Jee, resigned from the United Front Ministry.
One political solution was there. My party,
the Bengla Congress, got out from the United
Front Ministry—only with 33 MLA, and the
people who now say that the matter has got to
be given a new approach, a new line, at that
time, could give a political solution. And that
political solution was, to form an alternate
Ministry. But they failed there, and there-
after, now, they are prescribing that West
Bengal requires a political solution, and the
political solution is an immediate poll.

There could be another political solution.
That is, the mobilisation of public or popular
conscience to resist evil. Every day we find one
diagnosis, in the Consultative Committee also,
the Communist Party of India and also some
other friends—Shri Tridib Kumar Choudhuri
belonging to the RSP and some Members from
the Forward Bloc,—were saying that only
stringent legislation will not do ; that giving
massive powers to the police activities would
not do. All these parties are also clamouring in
this House time and again that CRP should be
withdrawn. But, Mr. Speaker, when Mr. Jyoti
Basu was occupying the chair of the Home
Ministry, all these parties in consort said that
police bas gone to the camp of CPM and for
maintaining law and order, they wanted some
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arrangement, some force. That foree could be
either an administrative force or the force of
the popular conscience. Popular conscience is
always quite clear. People being terror stricken
are not coming forward to resist these activities.
S0, some administrative measure should be
there. Therefore, the CRP had to be called
in. It became their affairs to look after law and
order in some parts of the State. But with their
fall the same parties which were very much
anxious to restore law and order are now
condemning the activities of CRP even.

So, we want another political solution. That
is what my party is doing. We believe that it
is not enough to have only stringent legislation
or give ample powers in the hands of the ad-
ministration, but simultaneously the people
should be mobilised to act. My leader, Mr. Ajoy
Mukerjee in such mission, is touring each part
of the State, trying to mobilise the popular
force to rise, to resist the vandalism now being
let loose. Tt is a matter of regret that not a
single other party has joined in our scarch for
this political solution. They are only after
criticising the Government of India about the
restoration of the P. D. Act. We know and
believe in our heart of hearts that P. D. Act is
never a democratic method. But in some parts
of the country when circumstances arise where
the administration cannot work; the police
cannot work according to law and even the
legal set-up is going to be b.oken. In that
event, some sort of stringent action has to be
taken. That circumstance has arisen in West
Bengal and that why we find the justification
for restoration of the P.D. Act. We belicve
this would give a strong hand to the administra-
tion to curb lawlessness, activities of the
‘Naxalites and evil elements.

Mr, Jyotirmoy Basu of C.P. M. was very
critical in saying that police is committing
atrocities on the free citizens, We deplore it
in clear terms, butis Mr, Basu aware tha: the
police men are not foreign elements in our
country. They are also our brothers, of the
same flesh and blood as we have. They also
have to feed their children, To maintain their
families, they have to take up a particular
avocation in which they have to do some acts
which may not be liked by the party of Mr.
Basu. So Shri Jyotirmoy Basu could also have
said that by now about 700 police officers and
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constables have been attacked, assaulted,
manhandled and 37 of them have in the mean
time been stabbed to dealth. Thisis also
another side of the picture,

Mr. Speaker, we had an expectation, when
my leader, Ajoy Mukherjee left the United
Front, that at least some sort of administration
would come up in the State of West Bengal to
restore law and order. President's rule was
there but we observe that even during the
President’s rule atrocities are being frequently
committed by the g Those who
do not believe in socialism and democracy,
those who do mot believe in the democratic
norms are gaining upper band. There is no
gainsaying of the fact that it is due to the
causes which have been culminated over there
for 23 years. I, therefore, Mr. Speaker, appeal
to the Government of India, whenever you are
going to take some stringent measures and give
a very long rope to the administration, you
also think of some welfare measures for the
country ; then and then only you can solve the
problem of that part of our country.

da &l ta

=t suagA gww  (38f) : aeum
WgIRA, At qEE At A1 o ¥ | §
3 or 991 & W FIAA |
greafas foafa &7 o s &= &9
Ay g & 3¢ aurd Tam g

waftgE: Twe s a@ s
TETT QT AT F G gHHT AT FEAT
qeeat 8 1 arer ofysw T ¥ Sm-we
FY T gurr w7 T@AT 1 gooT 7 A8
grar agl 31 uesgafa aww F TR 39
aren Fazara agr ar, &9 T W
gan a1 fF wmaE @7 sEwar @ g,
wifg sorfaa & et afes faei-fam

qgl ¢ ASTHAT qFAT AT W E )

off=mdt e #t gwEn TS a%
difrg adf &1 g smgl F o
Fuag g @9 faedt & =iEr amw
1 9T WY a0 A a1 @ § @7
Ao d oy q A A agi
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[t Fae 7w T ]

grx &1 fage ® fomd & sdar ®
faad &1 ar @IT FMA F A
g A A 98 @t arad A fad,
¥fra sc gw aw FJAT TG qTFA!
T aFd § | 5§ g v aftfeafy g o
2 AT FAAF UST WAL
gfera &1 ¥t agh 9T &A1 I =G 20
¥t zaframondr & Agi g awa fw
Fox Fdsw A QO ag fawr % 1 v
ifes qfaw et A1 aFan |gr ag
g qiar | I 9% ¥ A qrE-mE
at gqfag aidi ® 9@ F fag @
qEar 2 |

T Fgt 7§ 941 ¥ A4 ggF H
EAF al F Fg g AF@E 5
nadT Fegfaer § AT IR g /W
Fifgr 1947 gz Fax & 7 ¥ Fegfaee
agi g1 T g9 & FfFTag T9
ez g fr st ussar agh b @R
IAHI 93 19 A G0 AT H 1 T9F 93
T agi 9% ©F 3% wegafa wEd g GE
97 99 gt sl Ga TAT 4T, @Y IF
AT azi ¥ daqC o gRAr & A
wedt ok fg avg & Fifaw =1 Iy
g 9 A1 AUSFHAT FT FAAFIEAT 47 I
qT I3 w19 a1 faar 4t ag gw 9IF
e § 21 S¥W gt 9 ow aq wifa
enifaa g 0 o7 TS A 9 ai o,
FAETATH AgE, ST, GAITTZ Al AT
oY ga gAre AT dar § 333 faAi
Se1gr arar g, AR ®IF fyar srar o
A% giagt F1 argr srar § @1 qgr 9%<
Frat & AR A AFAT F, o gAR A
&, @t Ay ary § A 0, 9rsf 97
a g = 7 91 § 1 93 99 Fdard
T & atrag &1 WA FATY FFAT
AFANFT AT A FT IAZ & FG
FT AT a1l |
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Fgfaee wEdi 7w & fr gfaw
FATATT &7 G 2 ) J AFar § Far 9T
gffm 7 s A g agh gz Y
g WAT ¥ IR FgfAEl gar gal
At ®Y gfaw & wdT Gear ar 1 gfqa &
g 2 2, & R Adt Fav
afss ard afcfeafs w1 afr w17 &
arar g @ I9%) fadard wegafa 41
TIAT 9T g ¥ afg g § adf v awy
& drguwr T AEA A A HAr
arfgd, fafedt sa W swreE a =z
Wt a1 Arfge ) A Fg N FA w5
HEATAFAT &, AR FW1 I1f3C 1 ZH T
TEIRAT ¥ FITA FT A€ & | GAFT gL
T T a1 F  qIA FT, IFHT q7 H,
AT qGAT FT F5AT IT W KT Gm,
AR GTAT TIF FE 41 W FTAA
AR AN E, TITTF FIT FqT Ty
A | AT FA WA SqFEAT AF FT
YFY & a1 UFR! F A F1 T790 ¥ Gar
FgA F@ F1 w18 Afaw afawrz 3d «
JAAT 1 ZAET FAAAT FowqAT frarar
grar, ITRr fasam w1 gifey woar
g, A7 IZAT FT 35T FY gy Far
gRIT | ATRT AT 1 FUTFAT &L
Fsqaeqr %1 feafs @I § A gawr ga
grar & 1 aar feafs 97 a3 &, @ o
gz TEAA TG AT 9Br . AYT sEET
FuGT FAT T2 1

Tz A FUTFAT AT aA=ifs fr amr
& gz oy g gAr ot @ A1 7 WA
nar @ fr fagar Y @3 &fewat e 3
g gmg fFaard =aral #wgr 3Im
FT0T ¥ agt IFI AT A% § 1 AfFT @
I F4r g P FIOW I3 G gd
FeqAEAT & | AT AAFAZ E, N FreEmd
T IARX AT FIIAT§, ITH Arfas §,
ITRC FUT fFar Fw, ITHY FA FL
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faar @mw, fgar %) wQ, & o9 1A &
afan & e &1 ¥ #rwEEl 21 fFa
A A @ FHA E | FEA A
wa F fayr wmfa &1 qEEa @A
arfgn, At # wdwen @ar atey i
IAF 917 H A gAfma g

T A FT oF fremr a=t § ot
gHT & | FIUAT Y BFRT F 1 wowgLd F
afm 8, su% sgfaw et A ag
wTFT FHArfEl AT dAE #1O9,
IA® AT AU {F AT ¥ F9rQ A
T, @YX FFTF GG |07 AT A §
1T 39 9T AT 47 FagEdT & AT @ E
f& ¥ 97 F17aEm F FAC | FTLEAT
AT aF a5 g | amraTw mifes F 1 agr

T qft At AF A T @R AT T

avg &1 H@eq Fm@Ew g, fzar &
FEATAT g1 HIT ag Hear & qAT IIq
ar faerardr feg @ ? g o dr
a1 2, TAHT Fq YA ST AFAT F 1 ANT
gw arfea wifog AF &O @1 F@&T
qfTons GIFF Z0T #T1T 33 FT HIT FYRT
FATI FT JIAAT FIAT TEAT | FAL FTEH
g7 W HI-HI AFHATTE qG7 AT @ 2 |
& wraar g & agmAize @1 @ A9
Hragr 21 &1 FfFT sF amw faw w1
T FIT aEATT W ATHAT A HEATHTL
FCAT 4€ FT 2 &1 F AT 39 fegfg a1
AN FAST IS & ) I8 A1 & § 98
Qerar ofsgw gma & dar w1 WA
Fzi gT ggWE AR L AR Do Jan
aga FWE | ¥ IFT Fad § P oaa
gqAT G4 &1, §9ar 1 &7 T 37 F g
g ¥ atm FW@ § A IYA FW §
#YT St AGY 24T 3 SAFY TFAIT qgEwAr
qiar {1 9 999 WA U A€W o
aia Ft & fF a=t & w0 faar arr et
gnfeg sarfaa &t od @Y7 99% T afz
fro €ro QI FT TEIT W T AT I W
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FAMAT FH | gW Ia+ faars § wfFa
f&x @t afs g # I9 afawre
FragaFar F a1 A1 FH W@ Afawic H
A gugA st wWiA P @, oW
=t gz afawe IJ|W & fag doT g
afFr gaFT 7 @ frager @ &7 gw
T Aen § fF o 1 ag wEa #
wrwr faer g ag afasread fam
Tar g9 Ay gw wif earfag At &
Y | gz Afawre HFT 9 ¥ w94 F
wif-a warfaa ar £ 1 gTFIT ATEAIEa 2
gea &1 dar sqaar & 5 afe zasr
dro €Yo vz faar mm &t gwW FwifeT Y
mifrr & aftafaa 7 #7 9% &Y gw a@ER
gre 30\ ofg @TEIT @ A wr
ATIATAT T FFGT 1 HIT I GO H
A% giwT qqT §RAl g ar & aam
THA A Feen F fAatg fFar 4

ST AEIT, R F FIT AT
avE & &1 A8 afew AT A & H 79
garg =ifqr f& ag us awg faaifig
F A7 qar 2 ff 599 a9 F #7339
aifig enfyg T 3 a9 grar aar
21| gl ¥ eI AW FT EA FE F7
AZHT & AT & | FIA A uF Qar fEegr
gar | gaaSmg A az ferr T @&
T AW@F T A I@FC AT T FT
I @E g1 AF § 1 FAET EHW T AT
g gwa & gg A fafa qw s fan
asdisEE &1 gfaar ¥ g s &, ar
g4 agl 9T AT T gAT H1 fAaar & 4%
fadait & 9w @gi W3 § W AR
B9 ¥ F1@ #Y9 § 1T 59 <@ F AT
#7 f5rs w7 & a7 gwrw fav ot & o
Hag @t g & wgw § 5 oawR
edt & wifm ewfes &3 39%
aewT w1 ot Ffawre ofgd g7 afasd
1 ag & ¥few ag Traar o GTg-ang
%2 fr g faaifa safa @ a3 wfa
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[ FaeFae T ]
Taifyd G FT AW Al AIHRL F G
Wit

MR. SPEAKER : The decision was to
finish the debate at 5.30 and it is already going
to be 5.55. I think all the lists are exhausted
except that out of the long list of the Congress
Party, so many have already spoken. They
have taken their time. Even the Minister's
time is very short. I wish it is concluded to-
day. Will the hon. Minister be able to reply
now ?

st T fag et (arma)
aw i &1 aag agt fasr | aEfe
w1 far gardr o ff & ag faar a3
R & gzg 95g fame A A1 gEAT
q7T i e ot T8 faw aea & 7

SHR1 NATH PAI: Mr. Speaker, the
deb will be concluded to-day and we can
sit a little longer. We sat yesterday till 8.15.
My submission is that the debate should not
be spread over months. Let us sit a little longer
and finish it to-day. Then, there is my right
toreply to the debate.

sit THA AT TAH : FH Y FT FA

warea &t qu gvw fgr g dEr A
g f ag 8 5 99 qu g97 a3 faan
afal A qu AT ARG |

MR. SPEAKER : Order, Order. I think
none is satished with anything. More time was
given. Again more time was given and Mr.
Nath Pai knows it. Now they are demanding
to go on and on. The Swatantra Party has
five minutes left. If they want, they can exhaust
that time.

SHRI NATH PAI: May I make a submis-
sion, Sir? You were not present then, The
time was not cxtended at our request. The
Government brought a motion to extend the
time. There was reason for it. I submit to
you that we may conclude the debate to-day.
Then there is my right to reply.

SHRI K. P. SINGH DEO : Sir, my Party
has 22 minutes.
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MR. SPEAKER : Ifmyeyes do not fail
me, your Party has only five minutes more.
But before that, I am going to call this side.

I will'accommodate one or two members
from each side for about 5 minutes.

SHRI BEDABRATA BARUA (Kaliabor) :
Where is the urgency, Sir? I suggest this
debate may the postponed till the next day.

=t e fagrdt aoRdt (FawayR) -
AT & gEET @ew fFar W@ &K
gigaz drad &Ry & fa¥ amran
TG TATE | EW AT AT gHT I3
FA | WAL AF I FATT g
aifga i

SHRI INDRAJIT GUPTA : You may give
five minutes each to the remaining speakers,

et wwtag (F57) s @ A &
T 9F AT 2H @ Tl I E AT 39 T4,
Zsdt arfe g9 A fawar &1 @i daa
AT 92AT 8 | HFWEHI FF & AR
g gre fagr 3 )

MR. SPEAKER : My transport is at your
disposal.

SHRI NATH PAI: Here is our gallant
Speaker.

SHRI K. C. PANT: I want to make a

bmi I can nd the anxiety of
the House. I can understand the anxiety of
those whose Resolutions are to come up. I can
understand the anxiety of those who want this
Resolution to be concluded today. But I want
to say this; Only earlier this week, Shri
Prakash Vir Shastri's Resolution was also
discussed. And, it covered the same area. If
the House desires to have additional informa-
tion then it will be better to postpone it. If
they want the same reply to be repeated then
we can have it today.

MR. SPEAKER : There has been enough
discussion on this. There are so many other
matters pending.
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SHRI RANDHIR SINGH (Rohtak) : In
deference to your wishes, I withdraw.

MR. SPEAKER : It is so good of you.
Shri Raghubir Singh Shastri.

=t Tadie fag et : g=w wERa
durer # adt ¥ gdafsa v glafas
ATTHTE, AZ AT AT JAAAT 99 T 2,
AT gz ad g Aramg fFmaas
grag W Agl ar Aararg fe AT A A
aET At-Afaar AN r A gaE
srar Arar g, 99F fa3 dar w1 Faar g,
¥ §aa Fgl 95 FT AT ArHATT IATH
& att 7z awnr afsfafedi & faar
sifareror arr & 1

§g A7 ag=l A gl § F fo=
# susrar fagre ¥ b9 WA
¥ HOY FUFT FEAT A1gal g fF s
fagiT 51 98 819 &1 @ § A1 o Fro
¥ +fr o feafa G @7 e @, @1 fa
g & sg-qrd Afugy, g, Aaray,
armds AT AAH Y FT-FT ST
g &, SAFT ¥4 FI |

gg WAl @zEl ¥ #@ fFw
g & Qg afes s § fag
ara ana gFar g | afFa w faa w
aifas ¥ afas sa¥ uFAfas 120 g
ame # @ Fifes feafa 8, ag sA-3w
awFgat Al F W T Fifgw
feafa, I0amd, yia grEar HFE-
gl F wArfasT & syagre afs & FTW0
Tg wrewe gt g, A T sg @ ar
& qfefeafaai § 1 safeyr @ wEmall &1
ger F wwdfas 21 &R adAET
FuaFaT F 1@ FfqF FO 40 E,
% gay ag gaAT Tigar g F weie
T, WA ST, T[IER faararas
stz fagcaq zra fre g0 anfas Fifa
& gdrw & 9 A fay wE T @ E
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a1t gfagt &fea w1 @1 @ § oAk
% w9 faa &l & fag aan
a1 @ & ¥ Fra d y=gr wifas Afa ¥
EE § 7 F q0T F9q0 F qIHA FU GgA
FT U 19 aqT |

ga aT FAIT AT F— AT AR WG
t—fF = g a off | §
faggam &% FErg qar T F7 oA
fear or w1 & 1 ®ar ET 9T W A,
ZAIQ GIFTT AT ZAQ T7401 37 THIAT
# 33 # 5 fog far 93 ax § fagaam
F1a® uF 9 @R, UF GIAA
wefafigym ok oF dwwa fafaed
FAT, 5T @S PF FN 5 grama ¥
wifas & wa H FATI ;EA AT
el @1 gW agf & AW &t ;e ¥
g FUR AA E ? T @ adrar ¥
§3 3 fs fegaamm 9§ grara &g Ger
oy ?

aw wgraar f& agi v feafy &
faqed & fa g5 F1q7 I 0 W &)
qgell a%1 4 1T YT FT gA I9 gl
3% ¥fFa w197 a0 S awen &
g Ag1 a1 1 FFAT § | FAT AN F
Wy FAA 1 Y 57 F faF gweg a7
HTEE ®T AN TEIG & | I AT TATHHI
# ag #%eT A)T AIEH A g1, T AF
AT § F1 4G 9 571 -

18 hrs.

Fme § arwt A wAAC @3 §, fag
fra ¥ A% ww-9H G &, 9T F I
wardzdz gar @, I§ FA g I F A
sl aifem g & AT FTL QI
qrifesa aifzai W 77 W@ § 5
72 3AF q7A1 A @ &1 AKAT 3
fr gaf 4@ B FF wAF@ £
afT gEwL 31 Al &1 T9ar 9



339 Law & Order

[ 2z fag @ren]

qififers oifzar Fafr FAAQ gEAd
g1 gmreoAt ¥agr aF ;g fF
NAAT & Q1Y AT GOGHIT FTH FT Q@
&, 331 ot W wTwT A fomn 3 fE
g9 AL & qIY FH F1H AG FT AFA |
Sat T ifede aifzat stz 9aF gae-
FIT g% IAH @A F1 409 FgA &,
HfFa fer ft aeFe wgar 2 @@
T 0 FAT qF & ==, ar e o
g1 gwar wgar ) Ea fEoand oA
graT g

T qrT Fwgr gar g fE oqma §
AT FAT A HIT q@T F A FAE
arg | & q@gAr Fgar g 5 9T ag a7
1T d ggdAr mfzai #1 @IF7 o7, F4T
aq ArIeHI, qEAIT A1iE HE §F A grar
gl | aq T grar 41, afew @gAl afzq
fr 38 gRg A G aAl gE 9, ag
34 feafy § far faed=re 9Y, 3z s9%0
w1707 41, 39 37 afafafagi £ agmw
fear | gafaa & A aagar fF o= &
q41a &7% feafs & gare fear @
gFaT & | gge &mrA F arfer T swweAr
wqifqa g 52 #Y7 a7 FIHT FmA ¥
qATE FIA | FAL TF TG, ZAT
4 3@ g, 71 A & afafafagi &
Ty 97 ¥/ AN AGA, §1 FA 9 F
wga f& gw swar & wfafafe g, s
ZART KA A & 5 1 IAfAT FIER
s § A8 a7 FUT, T4 q@F agi
mrfed Y sqTEqT FTAA Y AT HIT IA
AR 1 GLAT T A1gAEA 7T G5 |

Fg AmAm gzEal A g fE e
goaF far ¥ w@q amy s, &
gfera A1t &1 gz w10 1 F wgar argar
g f& @t w1 gz 7 F 77 FE g
Fam s, afes faasr gz fear o

NOVEMBER 20, 1970

in W. Bmgal (Rem.) 340

€ g% Wt mfaat @ oo @,
STE e F ol srgF vl om g
W AT TW AFIT F &M Fgd &, F
gumar g f5 amer t gad @1 @ E,
i 7w @ § S @ @ L
A% g o safs ar dwew §, ¥ A6
ANAIA HYT TG AT =1gd & |

SHRI K. P. SINGH DEO (Dhenkanal):
I thank my hon. friend Shri Nath Pai for
moving this resolution. I hope it would have
created additional awareness on the part of
Government, which has been lacking from it
30 far, of the burning problems which are there
in West Bengal.

Since the last four general elections, we have
seen the spectacle of two UF Governments after
prolonged Conogress misrule for twenty years.
Now, we are sceing President's rule, that is,
the Congre: s Party back in Bengal through the
back-door and ruling there through its
burcaucrats and the Governor.

So, let us ponder over the developments
which have taken place so far and which have
led to the sordid things that are happening in
Bengal at the moment. Though the Congress
had been in power for a long time, the Congress
Party had failed to solve any of the problems
like industrialisation, employment, agriculture,
rchabilitation, the deveclopment .of Calcutta,
land reforms and distribution of land to the
landless, which gave rise to the so-called peasant
uprising in Naxalbari in that strategic area,
which has now taken an international form.,
Subversive elements who had extra-territorial
loyalties, who were anti-national and who had
foreign inspired ideas and ideals, and who were
given a pat in the back hm in this very
House by the leaders of the CPI and the CPM
and told that they were doing a great job,
those very elements have now started singing
certain slogans in Calcutta in Bengali which
run thus :

“ Jadio Bhoole Baapor Naam Bhoolbo
Nako Viet Nam"

which means Although I may forget my own



341 Law & Order

father’s name, I can never forget Viet Nam and
the Mao ideals that go along with it.

Now, we see the spectacle every day, and we
read and hear from the newspapers and the
radio about bomb attacks on the police, police-
men and police officers being dragged out of
their bouses and hacked to picces, bombs
thrown at military vans, murders, rape, arson,
robbery, loot and then firings by the police in
retaliation sometimes. All these things could
have been nipped in the bud if in 1967 when
the Naxalite movement first started, the sugges-
tion made by our party which bad advocated a
wvery strong and stringent measure to ban these
extremist elements had been put into effect.
But this Government fell into the trap and
started treating them in a respectable manner
and treated them as political elements. To
make matters worse, Government added fuel to
fire by sending a Governor who was a fellow-
traveller, who had no knowledge of administra-
tion and who was partisan in his own attitude
towards some of the elements which comprised
the UF there. Then they had the committed
bureaucracy which had no co-ordination, no
communication between themselves. Now the
administration is at a standstill in Bengal, in
Calcutta or amy where else in the State,
wherever you go.

Then comes the police which is the main
target of attack from various elements. Any one
in uniform is a very tempting target for a
bomb, a cracker, a knife, hatchet or any thing
handy.

Who is responsible for this state of affairs?
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Intolerance of group behaviour has become
the most unwholesome feature of political life
in the State at the moment. Again, who is
responsible ? This very Congress Party. When
it was in power, it considered it its monopoly
to break up Opposition party meetings beating
up Opposition leaders. In my State also, they
had one very respectable leader from Sambhal-
pur murdered in a train. Now it is boomerang-
ing.

When the UF Government was in power a
reign of terror was let loose. Now it is boome-
ranging back on them. We see the strange
spectacie of CPM (M) pleading here that their
leaders and workers are subjected to the same
third degree method and annihilation as they
were doing to their political opponents. Ifit
was the object of these elements to terrorise
and demoralise the people of Bengal; they
have succeeded to a large extent in this. But
what is the Government doing except to indulge
in wishful thinking and pious hopes that every-
thing will be all right. Where these unlawful
elements should have been banned, they have
been given under credence and respectability
by treating them as political opponents.
Rowdies who were nurtured by the Congress
in West Bengal to keep themselves in power
have now switched their loyalty. Hereisa
statement by the Commissioner of Police,
Calcutta, Shri Ranjit Gupta. He says that a
recent survey has shown that there has been a
shift in the allegiance of anti-social elements
which today form a strong part of the
CPI(M-L). We sce these clements ransacking
educational institutions libraries, desecrating
statues of national and State leaders while
Government sit tight doing nothing. All they

It is the ruling party which during the freed
struggle taught people how to kill British police-
men. ‘This has boomeranged. Now Indian are
kiling Indian policemen. Violence breeds
violence. We have always said that the means
should justify the end and not ice versa. But
that principle has been discarded.

Now we come to the sorry spectacle of
policemen who are supposed to be the guardians
of law and order themselves being the target of
attacks. You can well imagine what sort of
confidence they can inspire in the people of
Bengal, what sort of protection they can give
them when such extremist clements start going
on the rampage.

want to do is to promulgate legislative measures
which will never face the glare of parliamentary

criticism.

Going back to 1967 when the UF Govern-
ment came to power, after the great disillusion-
ment with the Congress rule, there was a faint
ray of hope they would be able to do something
good to the people. But when extremist ele-
menis of the UF perpetrated a reign of terror
and started their gheraos, terrorisation and
intimidation, the people of Bengal got disillus-
sioned with them also.

MNow with growing tension and lawlessness
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industry having started moving out of the
State, which has become the order of the day
in Bengal, 160 industrial units have closed
down ; 23,000 people have been thrown out.

In a recent article in The Statesman, it has
come out that although there are 550,000 job-
seckers, only 26,000 have been absorbed in
three years, that is, only 4 per cent have got
Jjobs. All this has added up to frustration and
instability. Wherever there is economic ine
stability, political and social instability are
bound to follow. It is a wicious circle. Itis
high time when we have President's rule that
instead of letting things in the State go haywire,
from bad to worse, Government had a rethink-
ing in their attitude, not took everything in its
political aspect only but also thought about the
economic aspect, the employment aspect and
50 on, so that this vicious cirele is got over and
the cancerous growth of violence and extremist
influence, which is fast spreading to the neigh-
bouring States, is nipped in the bud. Eterpal
vigilance is the price of liberty. I fully and
wholeheartedly on behalf of my party support
Mr. Nath Pai.

MR. SPEAKER : Shrimati Ila Palchoudhu-
ry has written to me.

The word used by Mr, Indrajit Gupta with
reference to her, during his speech earlier
today, is not parliamentary. I have expunged
it.

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS, AND
MINISTER OF STATE, DEPARTMENTS
OF ELECTRONICS AND SCIENTIFIC
AND INDUSTRIAL RESEARCH (SHRI
K. C. PANT) : We have discussed this matter
of law and order particularly in relation to
West Bengal on a number of occasions and,
as I submitted earlier, only a few days ago
we discussed the same matter on a motion by
Shri Prakash Vir Shastri. The ground that
has been covered in this debate is almost the
same and there is not very much new that I
also can add to what I have said earlier except
for onc development which I will mention
later. But itis my duty to meet some of the
points which have been raised in the House
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and totry togive a connected picture of the
situation in West Bengal.

My objection to Shri Nath Pai’s resolution
is notin its intention. I recognise that the
intention is to focus attention on a problem
of national importance, but I feel that he over-
states the case. He talks of no improvement
in the situation. I will show later on that
there has been improvement in the situation,
though the situation continues to cause all
of us concern and with good reason. Then
bhis resolution says “widespread unchecked
violent activities throughout the State™. 1
think it is not correct to say that they are un-
checked, and in fact if onc had listened to the
decbate, one would have found a few hon,
Members objecting strenously to the steps
being taken by Government to check these.
Therefore, some people say that the Govern-
ment is taking no action, some people say that
the Government is over-active., At any rate
Government is taking steps and I shall indicate
what steps Government is takiog. Shri Nath
Paiis afair-minded personand I have every
reason to belicve that he will be fair-minded
on this occasion. He will see that we are
trying to take many steps to check wiolent
activities in West Bengal.

It is not a simple situation, it is not a simple
problem, itis a complex problem. My hon.
friend Shri Indrajit Gupta is not here. He
took objection to the fact that Government is
adopting a multi-pronged approach to the
problems of West Bengal, the law and order
approach as well as the developmental
approach. Ido not know why he objects to
this that it is a package approach. There
bas to be alaw and order approach and due
consideration has also to be given to the long-
range fundamental problems of West Bengal.
Itis inevitable that there should be a multi-
pronged approach to this problem.

My hon. friend Shri Bajaj wanted a time-
limit to be set. When we are dealing with such
complex situations, I do not think that merely
setting a time-limit will solve the problem has
to be solved on the ground.

Vide Col. 307
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MR. SPEAKER : If Mecmbers are tired,
they cango into the the Lobby and relax.
All the talk is coming to me through the mike.

SHRI RANGA (Srikakulam): Why are
you people sitting in the front, those who do
not even deserve that Government? Take
your own seat....(Interruptions) Your owm
Ministers are speaking, and you do not even
feel ashamed ? In this House we have got to
behave properly.

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI MOHD. SHAFI
QURESHI) : Itis a very cheap jibe.

SHRI N. K. P. SALVE : Can he repri-
mand these persons across the Table like this
when you are presiding ? Are you a helpless
spectator ? For lack of one decorum we cannot
tolerate lack of another decorum... . { Interrup-
tions) He should also behave.

MR. SPEAKER : There was no need for
him to intervene after I had made my obser-
vations.

SHRI N. K. P. SALVE: On a poiot of
order. Isit opento him to rcbuke them or
reprimand him or is it open to the Chair to
reprimand or to allow that reprimand ? I want
your ruling.

seaq W@ 97 W @A &
@ @1, IAFT qAg A WEF I JAA
arat At = Faegia g2-B19 @07 L@ o1,
gast gg W gNE Fdl @A fa1y
agf @ &, FAET T AG GATE T
<gr grm | ZE fan #3 *gr fF s g
qier ar 9% T §, 41 AfE § 9w orEd
aﬁt. T F2 ATLH | SIHAC T TR
oygr | SAIET YEAT AT Tar | W #
e faar ar, @ A% & ®1 Far g€
91 g " 5 gug # qr=ar &5 g
Srit & @i Fa g1 A% g, s fad
tm &grar!

sit st fagrdy qroway © T S F
wraam&wﬁ:
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SHRIK. C. PANT : As I was saying,
the main point is whether the Govern-
ment has determination to meet the
situation. That is the central point of this
debate. Butif the Government is taking steps
to meet the situation, then I think the House
should support the Government in the steps
it takes. That the Government is determined
to meet the situation should be obvious by
now and the very criticism that the Government
has to face today is partly on account of the
steps it has taken to meet the situation. It has
become obvious during the debate also that
in the last few months many steps were taken.
As Naxalite activities changed their character,
in accordance with that the police also try
to change their tactics to meet the new situa-
tion that arises in terms of trainiog to their
personnel, strengthening and streamlineing of
the intelligence machinery and so on. Various
steps heve been taken to meet the new situa-
tion as they arose.

Just now, the most striking features of the
violent activities of the Naxalites and other
similar groups in the recent weeks have been
the concentration of their fury on a selected
target, These targets they call “‘class enemies,”
and they include among this, policemen, other
Government servants, political rivals and
selected landlords and businessmen.

This is one feature that has emerged in the
recent weeks. (Interruption)

=Y FHATGA TATH : AR ATATAHT
#1 feree W wfaa g€ & &R w9 a9
qgx wf &, famst & ofafgse &war
A

st ofe ywwr : (=WA) - ¥ faw
T FT HrEAE FW § A Fgh A
I F@E

oo gEten q@T (a|idr) @ ¥ Aw-
e w1 WY FIG §—AC T9 AT &I
ST g |

SHRI K. C. PANT : Now, the second
noteworthy feature is that a large number of
anti-social elements who have their own axe
to grind in this situation of lawlessness, have
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joined the Naxalite bandwaggon. That is
the second feature of the situation. The third
aspect of the sitvation is that the violent
clashes between the Naxalites and other poli-
tical groups are continuing. Who is suffering
the most depends on who are their closest rivals.
I shall leaveit tothe house to judge whois
complaining most about Naxalite attack on
them.

The fourth aspect is=which the House should
note the manner in which the Naxalites carry
out these attacks. The attacks arc very
cowardly. They are invariably cowardly.
They donot face men individually in single
combat. They try to surprise their victims
and they choose their victims in such a
manner that resistance to their attack is
minimum. For example, a policeman returns
from his bath and he is attacked and stabbed.
Sometimes, he goes to a bazar for buying some
medicine for his family, and is coming home ;
he is attacked. Attacks of this kind, as I said,
are very, very cowardly. We have taken
various steps to strengthen the police morale
and to see that they can meet this kind of
changed pattern of attack which has emerged
in the last few weeks.

This is the contemporary situation there,
but Lagree with many hon. friends who spoke,
that many of the tensions are longstanding
tensions, and the background to this problem
is certainly not the simple background of law
and order. But the situation, however complex
it may be, show us the immediate need to
tackle what is happening and they are which
I have just outlined.

But in this respect, it is also necessary to
give asense of security to the police there
and thatalso we are trying to do, and if the
house extends its support to the forces of law
and order there, that would itself strengthen
the very morale, and I hope the House will
do that.

1 need not dwell on the history of this
particular movement how it emerged and how
it gained strength after the UF Government
came into power in West Bengal. This has
come up a number of times in the House, and
today, in his maiden speech, Shri George
made the point very tellingly asto how the
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Naxalite movement was an offshoot of the Mar-
xist party at a certain point of time. But it is
worth repeating that during the UF regime,
certainly a situation was created in West Bengal
in which many persons who were convicted of
violent activitics were let free. A large number
of cases, over a thousand, I think, including
cases under the Indian Explosive Act, were
withdrawn, and the police was made almost
ineffective. The administrative machinery
was almost systematically and deliberately
eroded. These were the things that happened
and the House is aware of these things.

Against this background, the impact of all
these things on the Naxalite movement was
that the leaders of that movement who have
becn arrested were in jail, which fact had
practically brought the whole movement to
a dead stop in 1968. After they were released,
and they were released under these conditions
in West Bengal, they were reorganised, regrous
ped, reformed, and collected arms and ammu-
nition, and in a way this was responsible
for the organised manner in which they
were able to function owver since. This
is a basie fact, which I am afraid one
bhas to recognisc. The matter was made
worse because during the UF Government,
there was an attempt on the part of some
parties, not all—I need not name them—to
assert their superiority through force and
intimidation. They had no compunction in
resorting to extra legal methods, even where
legal methods would have served the
purpose. For ir instead of distributing
land through the normal process, some party-
men were asked to go and grab the land.
There is one party in West Bengal which is
more responsible for these things. I will not
Dame it because all of us know it. The situa-
tion in West Bengal was such that the Chief
Minister himself had to describe it as
barbarous and uncivilised. Let us not talk
of votes, Mr. Bajaj; do not forget Kerala.

=t ®HS AYA AN © A TL FAFT
areg w7 7@ fawr g

st T I 9@ HIIHT IEE
T,
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St ®WW AT I ¢ ATIH) GNZE
faeft afem gy avea #9 a8 fadr €1
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arsz 79 faer 1

He should read the writing on the wall
He will get the votes and we will get the

scats.

I bad mintioned earlier to Mr. Nath Pai
that it is not correct to say that there has
been no improvement in the situation. In the
three months after President’s Rule, the situa-
tion has improved all round. Thereafter; the
situation started deteriorating. In July, various
incidents reached a certain peak. Afier that,
they declined to a certain extent. Several
steps have been taken to reactivise the admini-
stration which had stepped functioning
normally at that particular point of time.
You must remember the adverse conditions
under which President’s Rule came into being
there to appreciate the problems the admini-
stration had to face. The state of terror which
prevailed had to be brought under control.
Cinema- houses, restaurants and shops were
deserted after dusk. Today it is not so.
People are in a position to pursuc their
normal avocations. People move about freely
at night. That sense of fear and terror
which was there previously is no longer there.
Is this not a definite improvement? There
is violence, of course and I have already
mentioned the areas of violence. But to the
cormmon man walking in the street, that terror
has gone or is much less. This is a fact of life.

Secondly, there were two important festivals
during this period—Diwali and Durga Puja,—
which passed off peacefully. Knowing the
fervour with which these festivals are celebrat-
ed, in West Bengal, ao attempt could have
been made— in fact, it was said earlier that
an attempt would be made—to create trou-
ble but it was not created. Refugees arc
streaming into West Bengal from East Pakistan
for the last many months and yet the admini-
stration there has been able to maintain com-
munal harmony and there were no communal
disturbances. We should take note of this
fact which goes to their credit. When land
grabbing was launched, it was handled with
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tact as well as firmness. Over 4500 Naxalites
bave been arrested, including some top
leaders. Kanu Sanyal and others have been
arrested. I have given the names and I need
not go into all that,

In the agrarian and industrial sectors law-
lessness is declining. Illicitly held arms and
ammunitions have been captured in large
quantities,

Unfortunately, clashes between political
parties do continue but, I am glad to say,
not in the old fashion. During the UF re-
gime clashes took place between two large
groups armed with lethal weapons of all
kinds. Now they do continue but not in the
form of two big jathar and so on. Now the
police intervenes whenever a clash is brought
to their notice of when they see something
happening. This is another part of the
situation.

Now, how do we deal with it ? Here I should
say quite clearly that whereas there is the
long-term aspect and the short-term aspect,
as a matter of priority the Government has
to be quite clear that the first priority is re-
storation of pormalcy. Without restoration
of normalcy even the steps of development
cannot be taken. So, normalcy has to be
restored and these violent activities have to be
put down effectively. There is no escape from
that.

But this does not mean that the other
aspect should be ignored. I entirely agree
that those are important aspects. The pro-
blem of development of Calcutta, of land
reforms, of unemployment—all these are today
engaging Government's attention. I have
explained to the House, I think, more than
once what steps Government is taking in
this connection. I will refer briefly to some
of the steps later.

If you ask me specifically what steps the
Government has taken, I need refer anly to
a few because on the previous occasion, in
reply to the debate on Shri Prakash Vir
Shastri’s motion, I have outlined the steps
at great length. The House knows, only the
other day in the West Bengal Consultative
Committee two Bills were discussed and these
Bills were approved by the majority of Mem
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bers who participated there. Even Shri Indra-
jit Gupta, who objects to these Bills, has
conceded that the majority of the House
supports them. In the debate also today
almost all the parties, almost all the spokes-
men, have supported these measures. Some
have even asked the Government to take more
powers in its hands to deal with the
situation.

SHRI INDRAJIT GUPTA : They are your
friends on this occasion.

SHRIK.C. PANT: The situation there
is so cxtraordinary that extraordinary steps
need to be taken. It is not that I ignore
his objections. As Shri Indrajit Gupta has
said, every life is very precious, no matter to
which party that person belongs, no matter
whether he is a Naxalite or even an anti-
social person. In this situation, where there
is so much violence, pecople are killing other
people, inter-party clashes are going on and
the whole atmosphere is being brutalised, is
it not much more humane and sensible to
bhave preventive measures to deal with the
situation rather than rely entirely on punitive
measures; or, is it anyone's case that preventive
measures are not necessary ?

SHRI INDRAJIT GUPTA: If preventive
mesaures are taken, will it stop? Do you
assure that?

SHRI K. C. PANT: If preventive
measures are there, punitive measures will not
be necessary. Would you support rather puni-
tive measures ?

SHRI INDRAJIT GUPTA: Only boys of
the age of 10 or 12 are being picked up. It
will not finish the Naxalites.

SHRI K. C. PANT: It will not finish the
Naxalites but not having preventive measures
will have more bloodshed, more violence,
more police shooting, more repression in your
terms. Would you support that ? I plead with
you to consider this aspect because you
cannot wash away the fact of violence in West
Bengal, that young boys are being killed and
are killing, that all this is happening because
pepole will not go and give evidence and
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these clements are again being released on
bail and, therefore, are again circulating and
the circle of violence goes on. In this situation
would you prefer that the whole thing be a
battle between the police and thess elements
in the strects or would you prefer that the
Government is armed at least with some pre-
ventive measures so that this orgy of violence
can be controlled, if not ended? This isthe
basic question,

I may assure Shri Indrajit Gupta that the
Government would not have brought forward
this measure if the situation bad not demanded
it and the situation had not made it inescapa-
ble. 40 policemen have lost their lives and 400
of them have been injured. While we were
sitting in the meeting the other day, we got the
news that the Secretary of the Legislative
Department of West Bengal was brutally
stabbed. All these things are going on and we
cannot ignore these happenings. That is why
I plead with him to consider this aspectina
wider perspective.

Having said that, I assure him that law-
abiding parties need bave no fear from these
measures and that it is our intention that the
preventive detention provisions should be in-
voked only in respect of those who take to arms
and who take to heinous violence.

SHRI INDRAJIT GUPTA: You are not
going to administer it unfortunately.

SHRI K. C. PANT : We will advise the
West Bengal Government to keep the strictest
scrutiny and use preventive detention provie
sions with restraint. It is not that we are un-
mindful of this aspect. We have deliberately
sought to restrict the scope of the Preventive
Detention Act so that it would not be possible
to use preventive detention provisions for
ordinary law and order situation. Even those
powers, extraordinary as they may be, have to
be used only when the pattern of violence
becomes shockingly gruesome.

Then, there was a reference to the need for
public education and there was a reference to
the need for a dialogue. I agree all these things
are important. But let us not conmfusc the
ijssues. The forces that are in charge of main
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taining public order arc not the people who
are going to carry on political dialogue. Ina
democracy, it is the function of political
partics, of leaders and of all the public opinion
to carry on a dialogue with all the elements.
In fact, in a democracy society such a dialogue
cannot be stopped. This very debate in the
House is a part of the dialogue. The various
questions and answers are a part of the dia-
logue. This dialogue must contioue side by
side along with these measures because, ulti-
mately, the victory of democracy lies in winn-
ing over these young people to the side of
democracy. We cannot accept the defeatist
attitude that they are outside the pale of
reasons.

There are various clements mixed up in the
gituation. I would welcome all of us joining
together in the educational task of trying to
convert those who are capable of being con-
verted. There is absolutely no objection to
that. But, I think, violence has to be dealt
with as violence,
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SHRI K. C. PANT : I must confess that I
do not wield the moral authority which per-
haps can convert Kanu Sanyal or Charu
Mazumdar., But if Shri Bibhuti Mishra wants
to go and meet them, to the extent it is possi-
ble for me to facilitate his mecting them, I
shall do so.
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SHRIK.C. PANT 1 It is the Gandhian
approach, and I respect that Gandhian
approach. But there must be a Gandhi to im-
plement it. The problem is that we do not
have now such people in the country with the
moral stature to bring about a change of heart
by mere discussion. This is the real problem
and that is why we see many of our ills today.
The Gandhian approach believes in the con-
version of hearts and does not believe that
anybody is beyond that. Anyway, I think,
this is going a little beyond the point.

One thing is very important and that the
process of political education must continue
and it must also involve those who are oppos-
ing police action. After all, the police is only
acting because the Parliament wauts it to act
and the Government wants it to act. There-
fore, the police is discharging its function.
And the Police deserve to be supported for
that—that is important—because the Police
must not be made to feel as if they are carrying
on some kind of a criminal activity. Ifthe
Police are doing something and if the Govern-
ment is directing them to do something wrong,
the Government is to blame. If the Police are
discharging their function, they must not be
held responsible for the wrong directions of
the Government if they are wrong. At any
rate, public servants discharging their duty
must be supported in any civilised society,
This is the sort of political education that all
of us must carry out.

Reference has been made by various spea-
kers to the Governor of West Bengal. Ina
complex situation. ...

SHRI ATAL BIHARI VAJPAYEE: Call
him back.

SHRI K. C. PANT: ..When one finds

. that the situation is not yielding as readily to

the measure that one is taking, thereis a temp-
tation to make someone as scape goat. But
this is a complex situation and when the whole
administration is trying to tackle the situa-
tion, it is not fair to single out ome single
individual for it. The fair thing is: ifyou
have to blame someone and if you have to
attach blame to somebody for this situation,
that responsibility, I think, falls on those who
created this situation in West Bengal and the
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situation which was inherited by President’s
rule. This should not be forgotten. I have
mentioned it earlier also.

Therefore, the question of the Governor's
action there should not be isolated from the
action of the Government and he alone should
not be held responsible. This is all I would
say in this connection.

My hon. friends, Shri Indrajit Gupta and
Shri Jyotirmoy Basu, referred to Police
excesses, I am not here to hold any brief for
any Policemen who has committed excesses. 1
am here to say that if an individual Policeman
has erred, the whole Police force is not to be
condemned. This is important. We are here
to sustain the authority of the Police foree and
pot to sustain the authority of any erring indi-
viduals in that force.

SHRI INDRAJIT GUPTA : You know in
the Consultative Committee several members
of your own Party said that along with these
Bills some measure should be taken tosee that
Police excesses are not committed and those
who have committed excesses are brought to

book. You kept quiet then.

SHRI K. C. PANT : If you will remember
—1I am just refreshing his memory—The Prime
Minister, in her concluding speech, made a
specific and pointed reference to that matter
and made a categorical statement that those
found guilty will not be spared. I request you
to refresh your memory.

SHRI S. M. BANERJEE (Kanpur) : Why
not hold an inquiry ?

SHRI K. C. PANT : Previously also Shri
Banerjee raised this point of inquiry. I have
told bim to come to me and I would clarify
this point. But these days he is shying away
from me. (Interruptions) Have some patience.
One sentence, he will understand it. The only
point there is that previously inquiries were
autornatic after every firing. Now it will not
be tic but where are committed,
an inquiry will be beld, T think this is reason-
able, considering the situation that prevails in
West Bengal.

Now, very briefly, I will refer to the deve-
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lo?m?nc-l aspects again because I have dealt
with it at length in this House carlier also and
covered all these points.

I will now mention that the problems of
Calcutta will be takled by CMDA which has
been constituted.

Eight crores of rupees have been sanctioned
as a grant for the bastee development scheme.

In respect of land reforms, one Bill has been
adopted and another is going to be discussed
very soon.

In this situation, what is really needed now
is for all the Parties to get together so that we
can tackle the problems of West Bengal in a
purposeful manner and for this purpose, we
have to have the co-operation of all the politi-
cal Partics and all the leaders of public opinion
within West Bengal and in the whole country.
If this debate helps to create that kind of
support in the country and within West Bengal,
then, I thiok, it will have served a very useful
purpose. ... (Interruptions) Having said this,
I have....{Intaruptions) I have to say some-
thing. Isit not?

The operative part is left. The operative
part is this. Having said all this, I know that
Mr. Nath Pai will not press his Resolution and
that there would be no need for him to press
his Resolution, because, if he does press it, very
reluctantly we shall have to oppose it. Thank
you,

SHRI NATH PAI : Mr. Speaker, Sir, I am
aware the hour is very late and the House is
very tired, and I will not, Sir, exploit the
indulgence which has always been shown to
me by this House. I will therefore be very
brief.

Mr. Speaker, I must none-the-less  point
out to this House that if 45 million Bengalees
can fight the reign of terror so long, certainly
this House can afford to fight tardiness and
sleepiness for 10 minutes more. (Interruption)

MR. SPEAKER : I think we should have
some procedure whereby the Members can
record their votes in advance and go away. ...
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SHRI N. K. P. SALVE : In advance for
the entire session.

SHRI NATH PAI : Mr. Speaker, I think,
the Rules Committee will take due notice of
your suggestion in this regard when we meet
on Monday.

Mr. Speaker, Sir, a very heartening
feature of today’s debate has been that there
has been unanimity in supporting the substance
of my resolution. Even Mr. George who
deserves our congratulations on  his maiden
speech said that he agrees but he suspects
something since it comes from Nath Pai and
since itis from the Opposition Member, be
thinks that it is axiomatic for him to oppose
it. I think, we should rise above these things.

The unanimity has been on two points.
One is the substance of it. In the meanwhile
I had a delightful surprise that even the CPM
has come for come forward to condemn
violence. I remember, Sir, the way the Member
was attempting to heckle me and stop me when
on the 7th August, I moved this Motion. This
is, Ithink, a welcome conversion that those
who stood apparently according to their own

dards to gain by violence, saw how danger-
ous it is to advocate violence. I remember
the CPM Member trying to run at my throat
for condemning violence. Fate is such, circum-
stances are such that the spokesmen of CPM
were required to condemn violence unequi-
vocally. It was no less a person than Mr.
Jyotirmoy Basu and his senior colleague Mr.
P. Rama Murti who condemned violence.
When they condemned violence, we were
accused as bourgeoisie. I don’t deny we are.
bourgeoisie. But even the most militant of the
militants has been compelled by sheer force
of logic to condemn violence. Thisis a very
weleome thing.

Mr. Speaker, I would like your guidance
on one small thing before I deal with certain
points, There is tremendous disadvantage to
this House and to the subject of my Motion,
if it gets stretched for 3 or 4 separate debates.
1 moved my Motion on the 7th of August.
‘We debated it on the 21st of August. Now we
are trying to conclude the Debate on the 20th
of November. A debate which gets so much
long-stretched like this loses its very content
and importance and seriousness.
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THE MINISTER OF PARLIAMENTARY
AFFAIRS, AND SHIPPING AND TRANS-
PORT (SHRI RAGHU RAMAIAH) : It has
helped the conversion.

SHRI NATH PAI : It has some advantages.
I do see your point. But, rather, I would like
to have such a debate seriously raised in this
House and d and r 1 immediately
on the same day. You, perhaps, Mr. Speaker,
will have to find a way for the House.

s ded

MR. SPEAKER : I am all for this only
if the House agrees.

SHRI ATAL BIHARI VAJPAYEE: We
can have one full day for business as in the
Rajya Sabha,

SHRI NATH PAI : Mr. Pant started by
saying that he does not want to say anything
new. It has taken only 45 minutes for the
Minister not to say anything new. Itisa new
thing which I have now discovered. He began
by saying that he does not have to add any-
thing, when it bas actually taken him 45
minutes to say nothing. But, Mr. Speaker,
since I have to say something, I will have to
take 5 to 10 minutes,

I want to remind the House that there was
a lot of misimpression about my Motion.
I do not know if hon. Members have their
papers with them. After they have heard my
submission, I feel confident that they will be
inclined and persuaded to disregard the advice
which the hon. Minister has given to reject
the resolution and they will be perhaps per-
suaded to accept my resolution. What exactly
does the resolution say ? It says :

“This House regrets that there has been
no improvement in the law and order
situation in West Bengal even after promul-
gation of President’s rule and expresses
grave concern at the wide-spread unchecked
violent activities throughout the State
thus endangering life, property, sccurity and
democracy in the country.”

I have only said :

“This House regrets that there has been
no improvement.™
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This House does mot condemn, but only
regrets. Therefore, there is no danger of the
Government being toppled.

AN HON. MEMBER. : Why is the hon.
Member referring to that ?

SHRI NATH PAI : Because that is the
constant anxiety all the time. I have only
said that this Housc regrets that there has
been no improvement in the law and order
situation in West Bengal .. ..

SHRI R. D. BHANDARE (Bombay Cent-
ral) : And, therefore, the failure of the
Government.

SHRI NATH PAI : I had expected a cate-
gorical reply to some of the vital issues that I
had raised. Isita fact that at Jaduguda, the
arms that were seized were arms from the
ordoance factories in India ? Is it a fact that
at Jaduguda, a top secret documen: of the
13th Junior Commander’s School of Signals
at M how was discovered ? Is it a fact that a
whole plan of military operation was found ?
No reply has been given to these questions,
Isit a fact that not only a list of all would-be
victims has been given but they have also given
their aims, objectives and their tactics and
their modus operandi ? The House needed to
be satisfied on these issues. They have told
us what their targets and their aims and
their objectives are. There was one docu-
ment from which I had quoted wherein these
men have gone to the extent of saying that it
was India which had committed aggression
in 1962 ; it was a document which said that
it was China which was the victim of Indian
aggression, and India should vacate the terri-
tory in NEFA and hand it over to China. Did
not these points deserve some reply ?

1am sorry that the hon. Minister gave a
long catalogue of the so-called steps being
taken by the Government of West Bengal under
his guidance, but nothing was said about the
vital issues that I had raised.

I had putitin one single sentence and said
that the present Naxalites are determined to
achieve their five aims. They want to demo-
ralise the administration. They want to
discredit democratic values. They want to
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disrupt the economic life of the country. They
want to dislocate education and ultimately
they want to destroy the faith of our people
in our country.

What is happening in Bengal is not the
concern of Bengal alone. I think, in spite

of all the assurances being given, that
Bengal seems to be marching towards
chaos and anarchy, and far more

stern steps and greater determination is called
for. For, it is not only the problem of
Bengal. If Bengal burns, India cannot be
saved. I had said at that time that Bengal's
economic, and social problerns and the political
challenge in Bengal cannot be left only to the
Bengalis. We all must regard it as a challenge
to us. Gokhale used to say, what Bengal
suffers today, the rest of India suffers tomorrow,
His exact words were “What Bengal sees today,
the rest of India sees tomorrow’.

Today, there was a contradiction in the
speech of the hon. Minister. In order to score a
debating point, he has said that there has
been an improvement in the situation
in Bengal; and then, he added that
cinema-houses which were deserted are
today crowded. Well, the people of Bengal
have now learnt to live with the abnormality
of life. Itis not that there has been an improve-
ment in the situation. They know that there
will not be protection. So, they think ‘Why
not make the best of a bad situation ? Let us
go to pictures ; there may bea chance that
we shall not be attacked ; there is no guarantec
that we can return home safely from the Durga
Puja, but perhaps we may." This is the fatalist
which we have in our people. The Bengalis
have revived this fatalism, and say ‘We may
go to the Puja, and we may come back safely.”

SHRI 5. M. BANERJEE : During the
Durga Puja, there was a ccase-fire.

SHRI NATH PAI : Perbaps, there was a
cease-fire. I do not know.

The hon. Minister first said that there had
been an improvement in the situation, If there
is an improvement, then do you mot see the
contradiction in his speech ? For, in order to
reply to Shri Indrajit Gupta, he said that there
was deterioration, and, therefore the Preventive
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Detention Act was needed. In order to reply
to Shri Nath Pai, however, he has said that
there is an improvement. If there is an improve-
ment. then why have dgconim measures ?
Do you not sce that he is weakening his
case in order to score a point over me in
this dcbate ? His weakens, his whole case
on the one hand, and then but on the
other, he comes and says that the situation is
grime, dangerous and calls for draconian
measures, and, therefore, he asks for the co-
operation of the entire House in passing those
measures ; but in the same breath he says that
there is an
improvement, then he must accept this position,
or else he should accept my position, He
cannot have my position and his position in
the same breath.

SHRI K. C. PANT: It is a very simple
answer. There isa qualitative change in the
character of the violence. What was wide-
spread and what affected every single citizen
of Bengal is now concentrated on certain speci-
fic targets. That is the change.

SHRI NATH PAIL: Is it not a fact that
since the imposition of President’s rule there
has been a heavy toll of life in Beogal ? I sub-
mit very humbly there is no President’s rule in
Bengal. I say this in great agony, there is
today rule in Bengal not of the President of
India, not of Parliament, but of terror, arson,
loot and rapine. This is the rule that is reig-
ning in Bengal today and this cannot be white-
washed.

‘Where do we start ? Isaid Bengal suffers
from economic ills. But perhaps the greatest
ill from which the State suffers is the present
Gavernor of Bengal. 1 will substantiate this
pot from what a member has said, but from
what he himself had said. T will read only a
sentence to refresh members’ memory. This is
what he said on his nomination. This appear-
ed in a daily here on the 7th September.

“Speaking in London, the West Bengal
Governor-designate, Mr. S. S, Dhawan, has
predicted that India is about to enter upon
a political phase which would probably
usher in an Indian varient of communism"’,

This is his inaugural speech ! He goes further.
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When there was the ceremony of installing the
New Chief Justice, he indulged in something
which is never done in any governmental sets
up. Idonotwant to go into the details. I
will only quote from a resolution of the Bar
Association of West Bengal. What did they
say ?

“This Association further is of opinion
that the Governor, by abusing has privileged
position to denigrate the Bar and the Bench
by an uncalled for, mean, and undignified
political speech from the dais of the Judges
has demonstrated his own bad taste, colos-
sal ignorance, lack of constitutional pro-
priety and the grossest affront to the judie
ciary of the country™.

This, I would remind Shri K. C. Pant, is not
political vendetta from any member in this
House this is a resolution passed by the Bar
Association of West Bengal. Finally, what did
they say—He said ‘Do not single out the
Governor’. Idon't. I will conclude by gquot-
ing this part of the resolution :

“This Association also requests the
President of India to recall Mr. 5. S,
Dhawan who has proved so unfit and un-
desirable to hold the office of Governor of
West Bengal™,

Who said it ? Not Nath Pai, not a member of
the Opposition, but the Bar Association of
West Bengal.

If the Government of India is serious
about establishing the rule of law, safety of
life, liberty and security to the average Ben-
gali—which are his heritage like the rest of
his countrymen—it must show its earnestness
by recalling Shri Dhawan. You can give him
any job you like if he has rendered such ser-
vices to the country ; I have no quarrel about
it. But the office of Governor of West Bengal
is the last with which he can be trusted.

To conclude, let us not deceive overselves
by saying that all that can bedone is being
done in Bengal. 1t isfar from it. The grand
design is clear for all to see. They cannot just
be condemped as anti-social clements. We have
indulged in this game for too long. In their
own pamphlet, we sce the design: ‘Mao’s
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path is our path. Moa is our Chairman and
if Mao comes, we shall not resist, we will
welcome him’. Here is the strategy laid bare.

As for what Mishraji said, I am never
against any negotiations. I am prepared to
accept his amendment to my Resolution. I
gladly welcome it and I hope that now he will
support the main Resolution because an
amendment can be to a Resolution only; it
cannot be in a vacuum. Since I am prepared
to accept it, it presupposes that he has to ac-
cept my Resolution. I hope he will not resile

from this position by withdrawing his amend-

ment.,

Let us consider the situation seriously. Let
us make this pledge to the people of Bengal.
It needs economic help. Bengal's problems
have to be studied. Let us not grudge the
funds for Bengal. We have already welcomed
the Resolution of Shri Indrajit Gupta. The
House has accepted it. We have to implement
it. But when nothing is being implemented,
it provide a combustible material for those
who waat to exploit.

When houses are set on fire, in, when the
statue of Rabindranath Tagore, of Netaji, of
Gandhiji of Asutosh Mukerjee is pulled down,
let us remember that they are not the victims;
the ultimate victim is the edifice of democracy
in India, When pulling down the statues of
vencrable mnational leaders, what is pulled
down is something grander that the statues of
Asutosh Mukerji or Netaji or any other natio-
nal leader. They want to pull down the fabric
of democracy. And what shall we do? That
determination I did not see in the long speech
of the hon. Minister, Beogal must be assured
all the economic help she needs. Whether it
be the Calcutta Corporation, whether it be
the water supply of the city or better transport
of the city, give liberal help, all the help, but
when it comes to it that the liberty which is
enshrined in the Constitutional is endangered,
act firmly, act decisively. If you are prepared
to do that, we shall support you.

I think I have made out a case that my
resolution proves that during President’s rule
there have been more murders, more attacks,
more denigrations and devaluation of the
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values which we cherish. In the light of this,
since the responsibility under President’s rule
is of this Government, I commend my resolu-
tion for the acceptance of the House, and
plead with the ruling party to completely for-
get the immediate benefit to the party, think
of Bengal and adopt my resolution.

MR. SPEAKER : Amendment No. 1 by
Shri Bibhuti Mishra,

SHRI NATH PAI: I accept it,

SHRI BIBHUTI MISHRA: I wish to
withdraw it.

MR. SPEAKER : Has he the leave of the
House to withdraw his amendment.

HON. MEMBER : Yes.
Amendment No. I was, by lsave, withdrawn

MR. SPEAKER : I put amendment No. 2
by Shri Lobo Prabhu to the House.

Amendment No. 2 was put and negatived

MR. SPEAKER : I put amendment No. 3
by Shri Tridib Chaudhury to the House.

Amendment No. 3 was put and negatived

MR. SPEAKER : I put amendment No.
4 by Shri B. P. Mandal to the House.

Amendment No. 4 was put and negatived
MR. SPEAKER : The question s :

“This House regrets that there has
been no improvement in the law and order
situation in West Bengal even after promul-
gation of Presidents rule and expresses grave
concern  at the wide-spread unchecked
violent activities throughout the State thus
endangering life, property, security and
democracy in the country.”

The motion was negatived



